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,(./{4/\4£,E3’L~ . ,,ﬂ:; 4 QZ:(&- _____________ RESPONDENT(S) . . —
4 T A e S Advocate for the applicant. _
¢ G0 Cov
/tﬁr’k‘ WQ -Q’V\JY"\“ A .adwocate for the Respondents. l’
L]
T TORficn oRes - o oo T T . .Count's Ozders . _
; .
) L ,
; 7"”,‘ Mr G.Sarma for the gyplicanta
{

¢ None for the respondentse.
Issus nctice on the respon~
dents to show cause as to why
this applicaticn should not be ',
admitted and relief sought allad"""’
Returnable within 1 ncnth. _
List an 9.9.96 for show cané
. and consideration of admissic .
' Pundency of this applicaticd
shall not be a bar for the respon-
i dents to appoint the applicant
pursuant to the recomssndation
. NOJRRB/G/CON/155/102/Pt .1 dated
9¢11.95 of the Railway Recruitmen
Boagd, Guwahati Aanexure A-VI if
Y he «hkg;( found suitable for such
1 appointment in all respects.
!
t
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Mefle NOs |1CO of 1996

9 9.96 . . Learned mnnsel Mr, G Sarma fov- the epplmant. .
. . Leave note of M, B.K.Sharma. "
, Notmes have been sex'veﬁ on respanden‘c.s No, 2
3 and 4; NQ shaw cause has been submitted.
| ‘ Eeard Mr. G.Sarma for admission, Perused the _
R mntem:s of the appiicat:ion and the reliefs Sought.,
. Applicatwn is aﬁau*teé. Written statement within six
R I A weeks. Bowever, vacation' frem 21, 10.96 to 8.11.9.
CoL e o ‘List fcr wmit£91 atatemnnt and further orders
o on 11.513 1996, b
Heard Mm G.Sarma ior mtemm e;r*der. :interim
mﬂﬂer dated 7.8.96 shall continua : u'w

oy

co _ . | o e )
- ‘ - 3
70/7 | U 1
% =13 m% . M{.G.Q&m for %hfe applicant. None for

o "t the reapon&em;a* Wrizten statement has not

o ' | 4 Q'_.]: *, N i b@e& aubmit*‘éﬁ. "“ '
’ w JAM ! T List fm* writ:i.m gtat ev-gm* angt #urthe:
| ’ } order on ;zuas«%.

" “ ! : < . .
. ‘ [ a .
) v , N

'Jr‘cu’&mmk ook fndi’ ‘iﬂ' R
(/\)/ S' ' 22"‘,11-1“96 . m:afzﬁea counsel ”Ir,fu rma for the

4

applicant. Leave note of. Railway counsel
Mr.B.K.Sharma upto 30-11-96. eri-ten state-

%V | o - : ,' . 'mi.nt. has not been submitted.,
| . | - | | LJ_S‘L ror W"‘ltten stat EJ“&C,‘I’C and further

| order on. 2-0-»-12__*96« o : 1
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7

MreGevarma for the cyplic;nt.

Written statuacnt has not besn
subnitted. Mr.Jd.varma for Mr.B . Shamm:
submits that the written statement is

almost ready and seeks for short adiour
nents

y
-

List for writtcn statement and
further orders on Geis97,

MemBor

Learned counsel Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
3 and 4,

statement has been filed. None has appeared

respondent Nos.2, but no written

for them so far. Mr G. Sarma submits that
this is a matter of appointment and reguires
early hearing and disposal.

List for hearing on 3.2.97. In the,
meantime the respondents may submit Qﬂ!f?@ﬁ%

b

Mémber

statement if considered'necessary.
Send copy of the oruei -

respondents.

Mr R.K.Sharma, learned counscl o
the respondonts has got orsoral (i4£i-
culty. Mr G.sarma,learncd couvnsel
appecaring for applicant alss necds oo
time to take further stops in the casc
Acceordingly we adjourn the case till

Te2:57
v1:§g%é§;;;;;

Mombor



. 1\ 0.A.No.150/96 T\
. ' 10.2.97 Let this case bg listed on 6.3.97 for hearing.
Mémber Vicé—Chairman
nkm
DE 2 -7 '
N £351er> ¢ Q;Dﬁb‘gh'lgiifq7"
Forre? v P ‘3679 7{/ CC'}W\%\/: deke
B appS ks 6.3.97 Let this case be listed on 20.3.1997 for
hearing.
/‘ e wé/. %
temSer . Vice-Chairman
trd
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20.3.97

We have heard Mr B.K.Sharma,learned
counsel appearing on behalf of the Railway
administration at some length. M Sharné
thereafter finds it difficult to proceed in view
of lack of certain instructions. He prays for a
short adjournment, which Mr G.Sarma has no
objection. Accordingly, for the ends of justice
we allow one week time for further hearing.

List on 31.3.1997 for hearing.

NI

Melnber Vice-Chairman

At the request of Mr. B.K.Sharma,

learned Railway Counsel hearing is adjounred to
7.4.1997.

List on 7.4.97 for hearing.

Member .
. viegé;éﬁ‘
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30.7.97

OeAe 15D/95 : ” : : Al - i. - ’

We have heard Mr.B.K.Shamma, learned
Railway counsel at some length. There=

after Mr.Shama submits that he is unable
to proceed with the hearing of the casg
as certain records will have to be  °
produced, and he prays for time. Two weeks
~time allowed to which the learned counsel
for the applicant do not have any
objection. '
List on 30~7=-97 for hearing.

Member | - Vice~Chairman

Mr.  S.Sarma on _behalf of Mr.

B.K.Sharma, learned Railway Counsel prays for. a

‘.short adjournment on the ground of personal

dlfflculty of Mr. B.K.Sharma. Accordingly the
case is adjourned till 21.8.97.

Meéer . ‘ " Vice-Chdirman

H

21.8.97 Mr G. Sarma, learned counsel for the‘

Sy applicant is present. The learned Railway

Counsel prays for some time to produce the

records.

The case is adjourned till 8.9.97 for
hearing. On that day all counsel shall remain
present, or else the case will be heard ex.
parte.

Mfa%ﬁef

Vice-Chairman .
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‘ 0.A.No.150/96 ( A ‘

7.4.97 Mr S, Sarma, on behalf of Mr B.K. \
- Sharma, who 1is incharge of this case, prays for ?'
e e R ' * adjournment on the ground that Mr B.K. Sharma ‘

is unable to attend court for his personal reason. !
 Mr G. Sarma, learned counsel for the applicant, has
vé_hemently opposed the prayer. It is informed
that there are other counsel also. Mr B.K. Sharma

SRR IR o -~ is incharge of the case. Considering all these :
o M ' - we allow adjournment to 16.4.97. ,
e (N o S " Membér Vice-Chairman +h
; nkm

16.4.97 Let the case be listed on 28.4.1997 ,u

for hearing.

9-4-9y - *

‘ﬂ e _\&’“"“J\'S L3 éwé&p; Member . Vice—ChairW '
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by Mhe dopplicennt  2844-97 Let this case be listed for hearind
d on 9-6=97,

Rgoradst M /S Any appointment made shall be

o~ Ad ], WS [6 subject to the result uf the case.
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133397 Argumcnt of both the m&mﬁ ara

hosrd and concledods Opdor fcoohyeds

AN
LN 0y

| HONTE | Yioonatenan

- 8.1.98 Commag order delivéred in open

Court. Kept in separate sheets. Copy
of the order shall be kept in each case.
’ Application is allowed. No costs.

-

- Vice=Chairman
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gJus'r CE. SHRT , ;
“SHRI’ G.L.SANGLYINE. ADMINISTRATIVE MEMBER .

VL GarOFKe 147/96 .
shri P.K.Darkar

Hs.Nirmali DaB
'.JVs-'
U 0.1 & Orse

7. Ok 148796

;Sﬁri'T.K.ﬁas

o.A. 150/96

‘UsOeT & .OC8s

Shri ‘Mo GhoseA“
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RéspoRdents

«++- Respondents.
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~Respohdérnts,

"'-'13_.-0.~A.1'S'5/95 . T

"'-Shri BoCeBOXO * ede . 444 Applicants - .
o "Vs“ R e L
UeOel & Orso R vee . ees .Respondents,

14,70 193/96

Shri Rupak Chakraborty

- Vee e

'U;O;Ij&IOrs°'  _'_1:' ..

s+ 7444 :Respondentss

Applicant

| i

.fl:l * e O
‘ .
;

U.0.I & Ors, '-‘:s%:;-...» Respondents

'§9}Advocate Mr.G Sarma for all the petitioners.

'By Ad ecate Mr.B.KoSharma for all. the respondents.f"

GeL.SANGLYINE, ADMINISTRATIVE MEMBER;

rhe-ébové_15(f1fteeb}‘Orﬁggg§liﬁpp11catibns-aréf'

diSpdsed ‘of" by this Common order a8 they involve ‘the: same

!

*4§§ue{.£acts and grounds." g

4
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s%Employment Notice.

'J;followingingsglts;g;;,,

3 ,05=11%95"

ﬁeut)08-11-95ﬁ$@$vt

OBC-Z) candidates suitable for the said po
‘names; are.recommended: to GM/P/N.F.Railway/Malmv

s i

2¢

1n ORDER OF MERIT.

e
o]

810704
810786

ﬁ%75810793d

n—umn—a———-mhﬂ

."AGAINST 'S

ROll NOo

AGAINST U.

N R N O R S T

Satyanarayan Goswami

(

.CJVACANGY‘.”

Te Krishna Daa
Sanjoy Kr.Rai

ki

' Eijay'Ch.Baro -
“Binoy Kr.Daimarys:

.m«-n—»~~--—--~—-

AGAINST O.B C. VACANCY

840025
840052

Santosh Kumar o
'Pankaj Jyoti’ Das.,.

-hﬁﬁ---ﬁ.---,

contd/u

-,




'V~vapplicant hasstaked his claim for appointmen£

rvarde

'*?.....1tLhas already been atated that the
faelection 4in question. ‘pursuant to which the

“has already been cancelled in view of the

‘Arregularities found 4in the selection
- of Junier- Stenoqrapher in scale ks, 1200-2040/-
-against Employmént Notice No.1/95 dated .
’26~d°95bconducted by the Railway Recruitment
-Board, . Guwahati. which. has necessiated cgnce-

S llatd ’the entire selection are as
‘folle

contd/=
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(a)

(b)

{e)

(@)

(e)

(a)

In the advertisement of Jr.Stenographor.
required qualification was mentioned only:f
as Matriculate without indicating anythinq
about the qualification of diploma in  -iitz,,
shorthand and type-writting. The’ advertisemen

Diploma .. |
also did not stipulate production of Dip : ‘
certificate. As a result, many of the candidates|

aid not submit the same although they were £
qualified both in shorthand and type—writing :

and had diploma certificate. However, hodr_:f

Railway Recruitment Board, Guwahati, rejected
the candidature of many eligible candidates ',

on the ground of non-submission of diploua' -
certificate, thereby deserving eligible can=.
didates were deprived of consideration fot’“.*
selection. Sl

Sample test cheécks revealed mistakeséinfgi
totalling in the written paper and in compu=:
tation of marks which has resulted in empanel-
ment of candidates securing less marks and
exclusion of candidated securing more markg.‘~

R
.In the recrivtment process, it has been = -
found ‘that all the three stages of testinq.
the knowledge and quality of the candidates
-have been handled by a single individual™'r:
(Member Secretary, Railway Recruitment Board)
instead of getting the works done by. difforant
qualified persons as under =

(1) Setting of question paper for vritten

test.
(14) Selection of distation. passage.

f (111) Preparation f£inal marksheet incln->
ding marks for viva=voce test onlyv
done by MS/RRB himself without any:

- signature from other two members, :*
This has raised doubts of malpra-i
ctice by MS/RRB. _

As per Board's extant instruction 15% of .

marks for written test and viva-voce togethor.:

is required to be fixed for viva-voce. But
in the subject selection, RRB/Guwahati had
adopted 15% of the sum total of marks for
written test (200 marks) shorthand test

(300 marks) as well as viva-voce marks

(90 marks). The marks of shorthand test(390)
was therefore irregularly included in compu=-
ting the marks for viva-voce tests This has
allowed the selection authority undue flexi-
bility in the final allocation of marks of
a candidate though he might have secured leas
marks in written test,

In a number of cases it has been noted
that marks once allottéd in the shorthand
transcription sheets have been over-written/.
defaced and new marks allotted, obtensibly

to favour the dandidates of evaluator's
choice.

It has been noted in some cases, that though
the shorthand dictation scripts do not con=- .
tain certain materials of dictated passage,
the type transcription sheets contain the
material of the dictated passage and in a Rek

better way. This indicates adoption of mal=
practice in conducting the shorthand test,
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regularities in the
lustrative -andnot -ex
»>with the abbve irregu~

'sfwer,»left with.no
fo

ty- has been commi<
L he rvﬂpgndentsa- Father the same-
- has’ been”done in the lar

| _ alsosbs

confddenceamong :

sconducted“by ‘the -

e: Railway and in -
such. enquiry. the~se1ec-
'on as been cancelled and

al should -not make any
h sanes™ . .

:/tirregularities are tw@

folds. namely. before the actual test

'iliselection as a whole had taken Place‘

v_egal. arbitrary. despotic.

Eheh void and not maintainable
in the eye of law ME G Sarma.

learned counsel for the

or 1rregu1ar1ties committed by any of the apﬁIibantsTor_'

ger public interest

grievance

din.the selection, ‘the - .

other option“«-,';
ancell: t e.entire. -8election, By i
W it

»ourse of: the-actual test 1&regular1ties which vi%lated the K

rmanceo““‘;
selec-_.‘.‘ e
xXhaug= |

gﬁlarities were detec- :-

i

Under these circumstan-_#’

P TN
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‘:f the respondents in stpport of their acticno;g&

“nf reasons and administrative action nust nct only'be
d;— vvvvv s N
reasonable but free from bias and malafidej Mr Sarm
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'ground for investigation was because of some allegedl

;“.tices but in the end the panel Was cancelled on a contradic- )
. . t,&__;_ _-‘,,.: i -
tory ground of irregularities. According to him. 1n the__'

.,_1

i PR

face cf all these R there is“no escape £ rom the conClusi:n [

that the reSpondents had with bias and malafide against the

4dépplicants. arbitrarily cencelled the panel. Further. the
respondents without giving anlopportunity of being heard to'
'the applicants before such cancellation had arbitrari;&xa”.
v"cancelled the panel. According to him. such action is not
l'sustainable in law and in this regard he placed reliancé“dn
-the case of Pradip Kumar Das and others reported in (l985) 2xsu
| GLR 459 which was upheld in the order dated 8.5.1986 in .
SLP (Civil) No.66 of 1986 by the Hon'‘ble Supreme Court. Mr:
Sarma further referred to the order dated 14.6 1996 of this
Tribunal 1n O.A No 9 of 1993pin which after referring to ‘
’the aforesaid P.K.Das & others case and also to D.V.Ramana
,%na others. 1985(4) SLR 50, the action of the respondents”"
to withhold appointment of sudcesaful candidates without

giving them" opportunity of being heard Wwas set aside and

éuashed.

d

A

. , In the light of the above, we are now to consider

—X

hether the acticn of the respondents in cancelling the
‘contd/-
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-foot the“rights ot the ap 1icants. There«is no‘dispute of

Panel was cancelled by the respon-:

Selecﬁ

»dentshwiﬁhout affording,any opportunity of being heard to

4the applicants before the cancelldtion was made,vIn the

;*ease of Pradlp Kumar Daa and otherc (supra) 337 out of the

7*790}successful candidates wh~ had been empanelled were

’screened out by the Nortn hast Frontier Railway on. the

"1:Tground that some malpréetlces were allegedly committed by

M{some of them. No oppor?unity of being heard was given to

i,

'fl,them by the respondents before such action was taken. The

:Eﬁ'Hon'ble Supreme Qourt hdd held . -' . 'V;‘VA  ".nfg ;z

_ _ o “It was necessafy,according to the rulesA
I8 o - of fairplay and- natural justice -that: oo
ST ‘. . .. " these candfiflates who were included in g
‘ A S e .- the! orlginam select. panel.-of..7.90.«candi - ’
. - dates: publiﬁhed by the Commission had -
-~ acquired. a. right tc: getemployment and
.. .therefore they were entitled to be.
‘jheard before any prejudicial action was’

Py s v e
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_,em is taken. The learned Ra Iwa)

S ”B te cited any other caoe: law to contradictﬂ

u;h~Ehe rights of the applicantsm

)

&

.K.oharma had submitted that the fact

,v

by the Railway Recrulfment Board does not confer any
o on the candidates. Oon the other hand_ according to 1_ _
' Railwafxauthorities have the right to refuse appointment.'
Further he had referred to para 113 of the Indian Railﬁay

Establishment Manual Volume I (Revised Edition 1989)

'leszf- subport 'Of "hi's contention that sdlected candidates can’ “be

refused appointments. We ane aware that there ere law and

S




5 y : ""’
a]_i.fying in the

tion and to hiS
e:suitable for.se

t° deny him an app01ntment to, a post under the e

ffault o£ theirs. They had subjected themselvesnto the rigours

'onf herexamination and tests conducted by theﬂheSpondents

giving out the best they could with the sole expeotation

;wgto come'out successful Wlthin the standards set by the_

11re8pondents. No blame”ﬁa been apportioned to them. They
b . d N .
[

l;had not also been allo%kd to reach the stage stipulated

'in the para/rule mentioned above in.order tonascertain_'

whether.they are suitable for appointment to the posts.

f3f'It.may also be mentioned here that the learned Railway

~him to make submiSSion. He Was allowed time. But though he

:rfispeedvteSt The contentions of the respondents against thej

We are. in a ociety which upholds the supremacy ofjfjj

iiithe'rule of law Thtrekore.4an administrative action whichf'

1ight of our discussion and findings above.

we dre of the
.;;,f}fn,f;;_, view that the respondents had arbitrarily and’ illegally

fcontd.;.




VIII) issued by the reSpondent No.3 and the

ard letters No.96/E(RRB)/25/-‘-15-2:',:'d‘aat?eﬁ‘z:?:?;;.B.1996 N

, and quashed. Further. we diréct the respondents

to com lete ‘the process of recruitment to the posts of

nes 1ndicated ‘above., No Qrder;as to costs.
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‘Consolidated Application as per order dated 18.2,97 in
- Misc.Petition No.30/97
-0,AN0,150/96
e .. shri Mritunjay Ghosh .+« Applicent.
, : -Versus-
Union of India & ‘Ors'. «+¢ Respondents.
'An Aopllcatlon under Section 19 of the Administrative
Triburgl 's Act,1985.
INDE X
§I.No, _ Description of enclosures Page Mo,
1, ‘Application 1 to9
2 Verification ' 10
3. Annexure AoI ! ) n
4, -~ Annexure A.I.1l o ,)_
N 5. - Amnexure AJI ~ — — I __ Iy
€. Amnexure A III - — — Yy
T Annexure A,IV .- —_— - -y
. 8. - ~Anmexure ANV - . . __ - _ o
9. - Annexure ANI -~ _ I
10, Anmexure AJVII _ — — - (%
11, Amnexure A.VIII ~ . , .
. ex — by -2
. o ' ' For use 1n Tribunagl's office :-
. 1 "1
: Dgte of filing t
4
! Registrgtion No,. !
v . !
! " Signature '
1 ’ !
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1. PARTICULARS OF THE APPLICANTS :

Shri Mritunjay Ghosh,

son of late Promode Rn.Ghosh,
Rly.Gr.No.226/B. Coshala,ﬂallgaon,
Guwahati-11.

2, PARTICULARS OF THE RESPONDENTS

1. Union of -India represented by
the Secretary to the Govt, of Indis,
Ministry of Railways,
New Delhi,

2. The General Mgnager(P),
4.F.Railwey, Maligaon,
Guwahati<ill. =~

3. The Chgirman,
Railway Recru1tment Board,
Gu\‘]ah&tl-lo L

’4. Member Secretary, :
Railway Recrultment Board,
Guwahgti-1.

3. ‘  PARTICULARS OF THE ORDERS AGAINST WHICH THIS
. APPLECATION IS MADE ¢

i; L This appllcatlon is made for implementg-
tion of recommendation of the selected candidgtes for
app01ntment as stenographer(Engllsh) at the scale of
Pay 1200-2040 vide nmployment Notice No.1/986 Category 7
(Armexure AJIII). ' '

ii. Restraining the respondents from completing

- the.process of employment notice No,1/96 category 1

( A:ﬂne xure AoVIII) .

o
111,  Wotification dated 05.9.96 under No.RRB/G/81/
90 issued by, Shri B.Kslita, Chairman, Rzilway Recruitment
Board, Guwahati cencelling the recruitment psnels of

A Y

stenographer cecee
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leges guaranteed under the Constitution of India.

v

Stenogrspher(BEnglish) in scale 8,1200-2040 under

2

category No.7 of Employment Notice No.1/95 dated
26.4,95 and Craft Teacher(Bengall Medium) in scale
8s,1400-2600 under category No.6 01 Employment Notice

* No.3/94 deted 19.12.94(Annexure R.I of the written

statement) .

4, "JURISDICTION 3

- The agpplicant declare thyt the subject

matter against which he went redressal is within the

jurisdiction of the Tribunal.

5. . LIMITATION :

The appllcant further oeclaretﬂnat the
appllcailon is within the llmltatlon prescrlbed under

Section’ 21 of the Administrative Trlbunal's Act 41985,

6. FACTS_OF THE CASE :

6.1 That the gpplicent is a citizen of India
and as-suéh he is entitled to gll the rights asnd privi-

4

6.2 That -the applicant has passed the

Matriculation examination in the year 1983 and Pre-
University Examination in the year 1987 épd has also
obtained diplbma in typing and stenography .
The testimonials are enclosed in this
application and marked as Annexure A.T
A,I:1 end AJIL.

Coﬁta es o .._o
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6.3 . That the respondent No.3<ma6e an
adéertiSemeﬁt fér testing,éandidateSAfor stenogrepher in
the scale of pay 85.1200-2040 through The Assam Tribune.
aﬁd.it“was clearly written in the advertisement under
clguse 1-2 Qf genergl instructions that the post of |

stenogrspher mey be increased or decreased.

6.4 o ‘That the;applicant in response to the-
advertisement made by the Respondeénts on'26.4.95, as
apﬁearéd'in The ‘Assem Tribune, has applied for the post .
of sténogfaphei. The said advertisement runs as Fmployment
Notice No.l/95 Category 7

A copy of the said advertisement is

armexed herewith and. marked as

Annexure A.IIT.

6.5 | That the-applicant madé applicatibn for
appointment as stenographer at the scale of pay 1200,2040
giving all particulars such as academic qualificatidh,.

- pge proof certificate, diploma certificate in typing

and stenogrephy etc,

6.6 . That the respondents being satisfied with
the requirements of- the candidature for the post of
stenographer as ﬁbted above called for written test
.fix1ng the date as 27.8.95.
A copy of the call letter is annexed
herewith and the same 1is marked as

Anne xure A.IV.

Contdeecenss .

/Y?/U'g“”}} é-ﬁo%
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6.7 That . as per the call letter the applicant

appeared’ in the written test,'didfe$ce11ent in the .

examinationoand he.became successful in the test and
accordingly thereafter .the apnlicant was called for

speed test both in typing and-stehography end this was

held on 4/5.11.95,

A copy of the same call:letter is annexed

herewithﬁapd marked as Annexure K.Ve'

6.8 : That_in the speed test the humble
applicént did excellent gnd accordingly he was declared

successful and thereagfter the agpplicant was’called for

a viva—voce test and in this test held on 8,11 95 he

/

8lso became successful gnd was selected by the respondent
No.2 and thereafter recommended the name of the applicant-
to Respondent No.2 for appointment, In view of increase

of the vacancy , the respondent rightly ond validly reco-

-mended ‘the name of the applicent alongwith 1l50thers. for

gppointment,
| A copy of the ssid recommendation
consisting the name of the applicant
alongwi%h othefs is gnnexed herewith
and same is marked as Annexure A.VI,
6.9 o That the wrltten test, speed test and

‘viva-voce test are conducted by the RallWay Recruitment

Board headea by the Chulrman, which 1is an autonomous

‘body like any ot her Pallway Recru1tment Bos, rd in the

- country. Moreover, bne responsible officer was deputed

to the selection board on behglf of the Respondent No.l
and 2. Y, Contdoooo-o '
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6.10 o Thet the applicant begs to state that as
per advertisement dated 26.4,95, once the candidagte is
selected sfter géing through all ﬁhe stages/tests.viz
written test, speed test and vivanvoce test and when the
ngme of theiapplicant was recomménded for apbointment
as stenographgr,,thé.Respondenﬁs.i.e. Respondent No.l&é
are duty bound to sppoint the applicent in the existing

vacanéy of the stenographer.

6.11 That the spplicant begs,to state that .

though fingl list'of 16 candidstes including the name of
the_applicant i.e, Annexure'AaVI was recommended on
9.11.95 to the Respondent Fo.2 ?or éppointment, the
Respondent No.2 did take ﬂo action on it snd the appliéant ’
vas at a loss of having not received the gppointment

letter,

6.12 That the applicant made representation to |

the Respondenp'No.z dated 10.6.96\requesting him to mgke

appoiniment.ﬁ
A copy- of the representation is snnexed
herewith and marked as Annexure A.VII.
613 : - Thet while the applicant was anxiously T{’-'m

Wéiiing for the appointment letter he was surprised to
see the advertisement-notice No.1/96 Bated 20.5.26 where
the respondents wanted ts test 8 candldgtes for the

post of stenograepher, This sdvertisement appeared in local

news.papers including notice board and runs ss category

"No.l.“Haviﬁg seen the_advertisement, the anxiety of the

-

eppliCan‘t}. toees

7>?/Li?¢d?}%f .C§1534~ ,



&s per existing rule of the respohdents.

Y

gpplicant myltiplied and again he approached the
respoﬁdents and mo response ‘st ‘gll was there fronm the

respondeﬁts; The applicant beiieves thaﬁ some foul play

may ‘teke place in view of the gdvertisement N5.1/96 dated

| 20.5.96. o ’ '

A copy of the advertisement Notice No.1/96
is snnexed herewith and merked as

Annexure AJVIII.

- In this cohnection, the spplicant begs to stgte that

glongwith him there are 15 other candidstes zlso duly
recommended for-appoiﬁtment to the post of sténographers

and while none ‘of the recommended candidates is appointed,

‘publicgtion of another gdvertisement is creating suspicion.

/

In this connection, the spplicant further begs to state
that there was asnother Employment Notice No. 2/95 category
Nowl where 21 candldntes were recommended for gppointment
of office clerk in the scale of pay &s. 950.1ROO end gll of
them were appointed though they were appeared in the

tests sﬁbsequent to the gpplicant.

\ . ' . .
6.14 That the applicant begs to state that the

gelection of the applicant is vao0id only upto one year

6,15  That the applicant beg to state that the

respondents by the notificegtion dated 05.,2,96 under refe-

rence No.RRB/G/41/90 dase issued by Shri B.Kslita, Chairman,

Reilway Recruitment Board,Guwahgti has cancelled the

recrultment panels of stenogrgpher(fnglish) in scale of
1200-2040 under cgtegory Fo.7 of Employment Notice No.1/95

v . datedoooﬁoo.
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‘of justice and multiplication of illegslities.

 adversely.

4

dated 26.4.95 and Craft Teacher(Bengali Medium) im scale -

c’ 7

1400-2600 under cstegory No.¢ of Employment Notice No.3/94
dated 19,12.94 action of which has resulted-mis-carriage

¢

e - GROUNXNTDS

7.1 ) For that in view of the selection as per

Annexure A.VI, the -ap'plic‘ént wes sure thgt he would be

appointed soon tnder the respondents and as such he did

not meke any asttempt for appointment in any 6t_h‘er
depariment,

7.2 - For that injustice will be done ‘to him if

immediate appointment letter is not issued. Moreover,"

alqhgwith the applicant, the whole family will suffer very

N

7.3 For that the advertxsement No. 1/96 as ref--

erred 1n Ammexure ALVIIL is 1ll-conce1ved, confusing, -

: confllct1ng, contradlctory, 1nharmoneous;and actlng upon

it will be illegael and uncglled for and the applicant flrmly
believes that thls Hon 'ple Trlbunal ‘will dlrect the
respondent No.a to 1mplement the recommendatlon of Respon-
dent. No.3 and 4 (Annexure AJVI) and 1n t he event of non-
issuing the such dlrectlon the appllcant will be deprlveé

of the right of sppointment conferred upon him after the

-

‘selectlon.

744, . For that the cancellation of recruitment
panels is illegai,‘érbitrary, despotic? void and not

mgintainsble in the ‘eye of law.

Contd...,a
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8.,  RELIEFS SOUGHT FOR :

1]

In view of the facts and circumstances

of the case the applicant prays for the following reliefs:-

i ' That the gpplicent may be appointed with

ipmediate effect with a direction to give the seniority

from the date of recommendation for gppointuent i.e,

dated $.11.95.

ii. - That the.respondents may bé directed not
to implement the gdvertisement No.1/96 (Amnnexure A,VIII)

ti11 the applicant is appointed.

il.a To set aside and quash the cancellagtion

of recruitment psnels issued by the Chairman, Railway
Recruitment Board, Guwahati under reference No.RRB/G/41/90

dated 05.2,96 (Annexure R.I of the written stptement).

iii. iny other relief/reliefs ss this Hon'ble

Tribungl considers fit and proper.

9. INTERIM RELIEF PRAYED FOR :

ie That during pendency of the disposal of
the gpplication, direction mgy be issued to the Respondents

to appoint the gpplicant with jmmediste effect.

il That ‘the respondents may be directed not

to appoint stenographer ggainst sdvertisement No.1/96

. ¥ill the applicent is gppointed.
10, WHETHER ANY OTHER APPLICATION/PETITION FILED

BEFORE ANNY OTHER COURT/TRIBUNAL

The applicent beg to state that he has -

no‘b.....

~ : . . Mj&}uﬁj? (\7"—1@94 '
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has not filed any other case application before apy

Court/Tribunal .

1. REMIDIES EXHAUSTED :

The applicent beg to state that he has
exhgusted all the remedles and there is no other alter-

native but to approach this Hon'ble Tribunsl for justice.

12. PARTICULARS OF THE POSTAL ORDER :°

Pdstal Order No.
Date ¢
iésued.by~:

" Paysble at :

A

13. An Iﬁdex with particulars of enclosures.is
| enclosed. o
14, PARTICULARS OF DOCUMENTS :

As per Index. .

‘ . Verification‘ooooo R

@%kcg/*‘

d D?m’fzwjo;

by
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VERIFICATION

I Shrl Mrltungay Ghos shy, son of late Promode
Rn. Ghosh, aged about 31 years, by caste Kayastha,
by  religion Hindu, resident of Rly. Qr No.226/B,
Goshala, Maiigaan,Guwahati-ll do hereby solemnly affirm
snd verify that the statements made in Parsgraph 1 to 6
and 8 to 14 of the 0.A. gre true to my knoﬁledge and
those made'in paragreph 7 of the 0.A. gre true to my

_ legal advice gnd I hgve not suppressed any mgterial

fact.

AND I sign this Verification on this 24thday
of Fo,&n_.m/?_ 41897 at Guwghati.

/yZhjg%auz;%z C%FLG??L :
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Collq,u of Educatlun of NLbHTTillJ Competence to teach :
hmugh Assamiése Medium. AGE : 20 to 40 years.

-......-w - — . At AN o

RAILWAY RFCRUITMFN’I‘ BOARD :

S;;tlon, Road G‘uwa.hati 781001 °

**s-

A‘ 'V NS s

. Apphc.uums are nmbvd in pnosc rxbvd applncatlon rorm
“abt: tinable from the important Railway Stations or in a

-{  size thick paper, only one side) for the {pllowing tempurary
pusts hkvly to be permanent on the \unhea_st Frontier

. Railway. Apphcatmns mmplete in ail respecLs along with
- required enclosures shoukd hesent to the Assistant Secretag,
R‘ulway Recruitment Board, Slatxon 1 Road, Guwahati:781001 N
“Assam under certificate of | ufpostmg S0 as to reach the Board's
office on ar before.17.30 hrs. of 9/6/95. The applications can
also be dropped in the “Application Box" kept in the RRB
Office before 17.30 hrs of 9.6.95. EMPLOYMENT NOTICE NO.
AND CATEGORY_ NQ. AGAINST WHICH_THE_CANDIDATE
-APPLIES MUST CLEARLY RE WRITTEN ON THE TOP OF THE
COVE_B_LN!ELQPPS POSITIVELY
DEPARTMENT : MANAGING ‘P BRANCH : . .
CATEGORY NO. 1 : ASSTT. TEACHER GRADE -I
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali
Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind
class Master's Degree in” Botany. (ii) University. Degree/
- Diplomain Education/ Teaching or Integrated two years post
#raduate course of Regiondi Colieges of Education of NCERT.
(ili) Competence to teach through English and Bengali
Medium. AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.!
(PHYSICS) in scale Rs. 1640-2900/- for Enghsh/ Bengali
Medium Railway Higher Secondary School. “emporary but
likely to be made permanent. NO OF POST : 1 (UR).

o

Uriversity Degree/ Diploma in Education/ Teaching, or
.ln(eg'atcd two years post. Graduate course of Regional
..... of MUERT, (iii) Competeuce vy vwzch

lhrough Enghsh angi Bengali Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 : ASSTT. TEACHER GRADE-II
(SCIEMCE) -in scale Rs 1400-2600/- for Assamese-Medium
~ Railway School. Temporary but likely to be made permanent.
NO OF POST : I {UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject.
45'% marks can be considercd equivalent to [Ind Class where
there is no demarcation of class in Bachelor's Degree. ()
Physics, Chemistry and one subject out of Maths./ Botany/
Zoology. Or (ii) Botany," Zoology and one subject out of
Physics/ Chemistry. {2) University Degree/ Diploma in
. Education/ Teaching or 4 years integrated Degree course in
Regional Colleges of Education of NCERT (3) Competence to

teach through Assamese Medium. AGE : 20 to 40 years.

CATEGORY NO. 4- : ASSTT. TEACHER, GRADE-!
. (COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
1] Medium Railway Higher Secondary School. Temporary but
"1 likely to be made permanent. NO. OF POST : i (ST)
QUALIFICATION : ilnd Class Master's Degree in commerce
with special paper Book- -Keeping and_Accountancy. (ii)

FREAT
0

[P -

profornfa enclosed herewith (tobe neatly typed)in astandard

QUALIFICATION : (i) I Class Master's Degree in Physics. (ii) -

University Degree’ - Divlong i, Ldns.,g{}-r-&q&@“j‘“[ -"-‘:-—-‘:-?;
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1.cATEGORY *NO,7 5 : #ASSTT. TEACHER GRADCI
OMMERCE WI']H SI'ECIAL PAPER BANKING) in scale

-1 Rs. 1640 ‘)000/- I‘ur Assutadse | Medium Railway Hngherf:

~ Suoml.nry School"]:‘mporary but hkcly to -be. made,,
- pcrnmnenl NO  OF. POS'I’ 1 (SC) QUALIFICATION (l)llnd
’Cl.m. -Mas s.*Dc;,rcc iny Commcrcc with specnal pape

A ']Laclum, on ln(o rnted mo years Post Graduate course of &
_“Regional Colle"es of bdx:catxon of NCERT. (iit) Competence to *~
1E,egch'through AsSamese ,Medium. AGE : 20 to 40 years.

255 ‘CATECORYN 6%
scale Rs. 1400 2600/ " for. English/Bengali Medium Radway -
“School. Tunporary but hl\e.ly to be made permanent. NO OF -

“POST : 2 (-UR, l-SC)f QUALIFICATION : (i) 1Ind Class
!hchclors Degree with P lyms Chemistry and one subject out
- of Bo('\m/ Zoology. 45 marks can be considered cquwalent '
to 1Ind (,Iaas where_there is no demarcation of class in
Bachelor's . \Deg,rce

~.

‘Lducmon/ Tcachmg ar 4 years integrated Degree course in _

1. rc;,xonal collcges of Educatlon of NCERT. (iii) Competence to -

““teach thr?uyl English and Bengali Medium. AGE : 20 to 40 =

years, 58 T3 ."" o

e L% e T .'___,9._, P .,.:‘w..x

\{%}s’:{%%o;z 077 STENOGRAPHER S(ENGLISH) s Wscald -
: 0:2040/4. NO OF POST: 10 (UR-5, SC-2, ST2, 0BC-1). -

UALIFICATI ION : Matriculate. SPEED: 80 W.P.M. &40WPM,
in Shorthand and type-writing respectively. Knowledge of
-+ Hindi Stenography is an additional Qualification and wﬂl be
given preference. AGE : 18 to 30 years, T Ty
DEPARTMENT : MEDICAL : i e
CATEGORYNO.8: STAFFVURSE inscale Rs. 1400 2600/-.
.NO. OF POST : 14 (UR-8, ST-2,0BC-4). QUALIFICATION : The.
* candidates must have passed Matriculation or its equivalent
rexamination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State
McdxcalRegxster They must be able to speak in Exglish, Hindji,
Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/s'rcandldateo Both Male/ Female

"

candidates can apply o 1
NB: : - .
f ) Alsevamm! Bolaxaiion in upper sge-iimits for ot
| communities/ categories of candidates have been given by 2 .
years besides the age relaxation given in para-2. This
relaxation is applicable for 2 yegrs with effect from 15.7.94.
(ii) The Candidates must have acquired the essential
- qualifications as laid down at the time of submission of
application. Candidetes who have yet to appear at the
examination and whose results are withheld or not declared
are not eligible to apply. ' %« . ., ' L
1. . GENERAL INSTRUCTION. ~ © %% = = %
ABBREVIATION USED : SC - Schedule, Caste, ST -
+ ‘Scheduled Tribe,-UR > Un-Reserved, OBC - Other
. Backward Class, LP.0"- Indian Postal Order, EXSM
<Ex-Serviceman, PH- Physnca!ly handicapped.”
The humber of vacunctes shown may be lncreased or
. decreased. e
' 8C/S’ I/0BC, candldatcscan applvagamst UR postsbut
. - they. will have to compete with *UR ‘ candidates.”
" SC/ST/OBC candidates need apply strictly against
their respective vacancies only. - \
AGE LIMIT: - . . v
The age will be reckoned as on 1.5. Qa The upper age
der:
hmlrh\elaxable as ur\n e
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u) 'Uﬁ‘lvcrsn.y,- Deyec/‘ Diploma™ in Educatlon/ R

EMONSTRATOR (PURE SCIENGE) in )
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(u) Umversxty Degrec/.. Diploma in .
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~ 0L JIT s tenc,
.77 scale”Rg,1

. ment Notice

S RIB/2 /lectt

27-9-95 . :
Date of Speed  Test; 04~11-95 2 Tor 80 w.mmn.)
Date of Speed . Test: 05-11-95 ( for 6o Wepan, )
i Date of Viva Voco Test:09-11~95 o
* Date of panel 'approvell_:09-11—95

e

selection “Bodrd
.11

LR

.. test on 8
" grapher (Eng)

. Cat.No.7 in scale R
. 16 (UR-10,5C-2, ST-2
~ the said
LM/

under En
,00C-2)

/N.F.Railway /Maligaon.

grapher(Enzlish) in
200 ‘

. -and GM/P/MIG!

Date.of Written Tost:

95 for the recruit _
ployment Notice No.1/95
. 1200-20%0/-

post and their names

=L ardzGuwahmbq -~ T T

9-1 ‘ *95 '

v o S LR I

_‘E;_io n_for. the pos £

el

-$

~2040/~ under Employ ~ -
0.1/9% category No,7.
§ indent No,E/227/216/
Pt.I1 datea 7.4.95,

N

¢ viva voce
nent of Jr,Steno-

t;e d tl:

and nas found

anrlidates suftalble for
are recomiended to

in QUWER OF MERIT..

c

£
1Y ymi

A
. N - :’%;:
P - AGAINST U, R,VACANCY £
: _ . ~
’ . N Roll MNo, Xame of candidate
1, 810704 Angali Devi
2, 810786 Asis Chakravorty -
3. 810798 Mrityunjoy Ghosh
" i, 810018 Debasish Qiowdhury
R 5. 810589 Mepale Chakravorty
S 6. 810777 Pradip Kr. Sarcar
e BmEr AR e
T . 810767 .Kamala Deka -
T 9. 810794 Pabitra Kr,” Kakati
ik _-___-EQ;__-___§$9222;__--___§szxeegzézee_99§yewi_
o " AGAINST S.C.VACANCY :
820123 . T. Krishna Das = "
© 820246 - Senjoyi Kr, Rz -
AGAINST S.7, Yacawcy\. .
© £30077 ‘Bijay Ch. Baro
- 830108 Eiacy Kr,Daimary
N . AGAINST 0.1B,C. VACANCY )
R 840025 Santosh Kumar
e B 840052 _______ Pankaj Jyotibus
‘ ( T.itaslhld )
Menber Scercta
Copy to: AS/umy/ciuy Y ' /G
] 9 Noticc/Boanls, for ux.‘un.x.m/n.}%,w.
3. Panel files 2
T PAIES X R
by ‘. MR
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' pemts as publiched in 'The Ascam Tribune' dated 12,12,95
-and Baployment News' dated 23.12.99 etce

,q,-q*"\;\l/"“ (&

e Sy . 1

To | : :_'f:,‘w -
‘ _ﬁ,(_‘_"”
The General Hanager - ~
N,F.Railway, Mhliigaon. °

Subs: Appointnment to the post of 'Junior

. Stenographer! in pr.w scale of Ra~1200~20240

per ronth, {

sir, .

“We humbly beg to dbring to your kind notice that
our names were recomsended by the Rallway Recruitment
Board/Guwahatl for appointment to the post of 'Junior
Stenographer! (English) in scale of pay Rse1200=2040/=

‘ . Sir, we are eagerly waiting for a formal
appointment letter since December ' 95, We shall deem -
it favourable of your kindly look into the matter and
arrange to- issue the appointment letter at the earliest,

Thanking. you,

R
‘Yours faithfully,

Dated 10.6.96 e | — e S k:of&

/ ' Selected candidate for stenof;r-xpher
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- _EMPLOYMENT NOTICE NO 1/96 "~
" STATION ROAD, GUWAHATI-781001
T DATED : 20/05/96 . ... ¢

: "\ _ELOBING DATE 130/06/96 -
lications are invited in prescribed forms obtainable from any unportant Raﬂway Stauon .
{orma application given below {to be neatly typed In using oneside only in a standard size
per) for the following temporary posts, likely to be permanent, in the Northeest Frontier
Appllcauor\s complete In all respects along with required énclosurésshould besenttothe .
NT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI- -
ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs.
798. The applications can also be dropped in the ‘Apphcatlon Box kept in the RRB Oﬂ'ice

L_

St

'

et -

7-30 hrs. of 30/06/96. % e .
- 'MENT NOTICE NO. AND CATEGORY NO AGAINST WHICH THE CAND!DATE APPLIES
.. EARLY BE WRI‘ITEN ON THE 'I‘OP OF n{z COVER pmm,opss POS!TIVELY

z'—

a.

2y - L
NAME OF ~1SCALE et S’I'IPBND
I‘HEPosr ‘.;'JOFPAY s DURING,

.A..‘~‘

18 to 25 Yr&

.Category No. 26 : BE (Mechamcal) .&,5_,;}&3
Csl.egoxy No. 27: Dxploma in Mech Engmeenng
3 Category No._28 ,Degree in Mechamcal/ﬂectno

Y P R AR
Category No. 29 BA with Hmdx as electxvéfsub
grduate with Enghsh as'a subject plus a degz'ee 0
standard of B.A. (Hons) in Enghsh nnd 3 degree i
Category No. 30 : Diploma in Civil or Mechanic:
quahﬁcatmn ol‘ Diplomain CMl Engmeermgbecor
-them. 4. v.:,w ,"’
.Categoxy No. 31 : Degree in Civil Engmeermg
:Category No. 32: (10+2) with science and Mat
Engineering also be eligible. i
Category No. 33: Minimum IT1 ceruﬂcnte in Dr“(u
India, NCVT) in Civil Engg. from recognised | Insti
duration. Civil Engg. Diploma holders and holdcr
Institution will also be cligible, - T
“Category No. 84 : Matric plus 3 yrs diplomn ln C
recognised colleges. e
Category No. 35 : Degree in Clv'u Engg.. Depnrtmc
Cazegory No. 36 : Degree in Civil Engineering Der
(,d tegory No. 87 : University degree preference
Honours & Master Degree. The candidate shoul
‘fnindte in English or 26 words per minute u1~H
prescribed educational qualification. .. ..
Category No. 38 : (i) 1Ind class Master’s Degree
Umversnty Degree/Dlploma in Education/Teach
_course of Regxonal Coueges of educauon or N C ER
..medium. .
Category No. 39 : (x) I‘Ind class Bache!ors Degree
_ Botany/Zoology. 45% marks can be considered
- demarcation of ctass in Bachelor's Degree. (ii) Uni
OR 4 years integrated - Degree course ir .regi

T -z

hi‘

f'v 6.,-

o

gnal msmﬂ 1400 23?0/ R& l13:3%5%// “m' o?oi W 14” Bom %momhs SN Competencetoteach through English and Bengaom

' o “la A GENERAL RELAXATION IN UP
y - - 400-2300/- Rs 1320/-° 07 02 02 02 13 Bolh 24 momhs 18to25 Yxs, . : (1)
itmgiu | Termr 1350/ b ‘ ooy : CATEGO‘UES OF CANDIDATES HAV
ele Communica- 50-1500/- Rs. 860/ 08 DB 06 06 23 Both 12 months lStoZGYm " RELAXATION GIVEN IN PARA 27“;-
antainer/Gr-Nl w0003 Dy - X3 T o 8 ’ Y T WITHEFFECT FROM 4/8/95. = .
W Dra:f.l.smm .‘.‘ 1200 2040/- R!. 1200/-- 0‘ 01 01 Ol 07 Both 12 mOl’lUIS l U)“E rs. R NB (u) THE Cm]DATES MUST HAVE ACQ.
' , , 01 .--’- oz aou. xz momhs ’20(0301':3, ... . LAID DOWN AT THE TIME QOF SUBMw=
u:lctyrg;:?-s::‘/pdl'«’@??_fx”_ R*?fw’ g RO e el - HAVE YET TO APPEAR AT THE
}zchmh (Elecl) 1400-2300/- Rs. 1400/~ - 09 * 06 Ol 03 . 18 Bolh deo'uha 18to28Yr8. - WITHHELD OR NOT DECLARED AR[-
(L Draftsman 1200-2040/- Ra1200/~ os 01 [} 01 - 08 'B'oth‘_IZmom.hs lstSYra. . 1 GENRRALINSTRUCHON »._-___, '1
) “ -'-’.'-.".w'é x&" ] SR m S o"“ Bv. 23 mion e ’,}h 30 Yo s 1.1 ABBREVIATION CRED v
e (Flat) - 100:2000/- R 1201 —ome 0L Botn 2dmonthe, 20ta B33 1ed Caste ~-~m1euu1ed"‘ribe

s - -t -— - . ‘0 30 TN llCUUI P B} 6}
anm:n'aa _"“1??(.)-.?’?6'?/"&16@/ =3 01 ST e au BoLh lzmom{ m ‘“ * .. LP.O.=Indian Postal Order. """
‘\pprenuce‘ “ 3 '140.0-1345/- Rs. 1400/- . oe 02 01 ° 02 11 Bolh 24momhs Zszst -1.2 The number of vacancies shown maybem
-reial Apprentice 1400-1440/- n.-.uoop .06 0202 Ol - {1  Both ‘24 months 20to 28 Yrs. 1.3 SC/ST/OBC candidates can apply against
herapist ;.. 1400-2300/- ~. 01 %~~~ — -01 Both =/ 18w28Ym" candidates. SC/ST/OBC candidates need
irse -l 13 . 04 02 07 26 Both - ZOwggYm L. Only ok - l
p b 04 0101.01 7 07 Both L —f.. 20t . .
o Both - :=|  19t628Yrs 2. AGE LIMIT
lgwgsym ~ 2.1 The uge will be reckoned as on 01 06-96 Th=

\.

' Bot.h 12 months | 20w30Ym

v "‘»‘f TR

,,,,

f’(

12 .Bom’z«:monms'mozsm
02 Both l?months 18t.o28Yrs.

B g

ey Shop tzooo 3200/ R.sZOOO/ . os Bo.h nmomm 20to30Yrs. :

{Workshop)

- aa) By 6 years for SC/ST candidates and b:
" (b) By 5 years for Bonafide displaced Gold:-
2+(c) By 10 years in case of physically handic
(d) Upto the age 40 years for “RESERVISTS
" (e) Upto the extent of service rendered by (=
4 Labours/subsmutes provxded that th
. (continuousor broken) subject to the o6
Admmzstratrve offices of the Raitway orp
" tive scrieties and lnstltutes upto 5 yea-
.Y upper age limit  of 35 years ‘Whichever ise
(f) Upper age limitin case ofmdows, dxvorc«
‘their husband but fiot remamed sl’u_l b
(g) Upto maximim age of 45 years forrepat.

techanics !400-2300/- Rs.1220/- 05 oz C'l 02 10 Bo: 2% moml‘.sA 1810 28 Yrs. - to India on ¢r after lst June 1053 and 1

nop) SO - i - Pakistan (Now Bangladesh) on cr after

“hief Train " 2000-3200/- Rs.2000/- 02 01 — — 03 Both 12months 20 t0 30 Yrs. . OW'PO APPLY . .

aer ' e ’ - av |81 Cendidates should anply in their own har.d'
. - - — 0 Both + 18t0 28 Yra.

wstt. Gr.- ll 1400-2300/ - o1 01 .2 mm i

. - ~Bath V12 mantha;
TSRVt ARG AN .

—e—. T

PR ST L‘*1

[} pen {not in nencip) on anod gnalityv nlain rhi ‘
\ C/A,Q,L .. . 1
PO ”,
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<. BONGAIGAON, June 18247
v,«[ . . H YA L .
imeeting “of * th‘ Bongaxbaon . '1936. People who want o submit ‘Manikpur  Police Station <o 53
; pxstncLDe»e!opmemComxmttee N ob;ecuons to theenh&nceme'\(of ~undergo rigorous imprisonnient ~::enz;’fm ta nd at dlffercnt ﬁmes J -
was held on June .10. ‘The land revenue may do so within  for seven years and to pay a fine aled quite aacnsar.mn in the’ °‘l e
ting“'discussed the imple: - six weeks from the date of “of Rs 50,000 or in default to " ngetheml“e“” ‘]m“dei. ‘i
of the locality, were reportéd missi ¥

E-cmentation [of special "health  publication of rifixation notifi-  undergo further rigorous im- -’ b
g check-up programie for pri- . cation in the Assam Gazette,says  prisonment for two years under . th{ee were traced and ”Scj-“d by
b L. - 4 r w,_~ -3

"Revenue Re-gssessment” “Act, ” of Monakocha village under - ag«‘d in botween thirteen ead fiftes. ,.i

f‘f
(_—ggmary school students .in the ~ an official press release. Section 447 of iPC for murdering " A large numberol‘part'ms.gua ~
district - and asked the Joint Lawyers' resentment : The Kanteswar Das of .the same . eddnauonul institutionds of Duliaj 3
Director of ‘Health Servicés to ", Bongaigaon Lawyers' Associa- village. - <.’ =~} convened by the officerin-charge o 3
‘prépare a plan to cover all the =".tion opposed the move to . The accused Abdul Rahman ’ June 17 to disciss the sitoation a'*
"‘tudcw °f963LP_S¢h90131{1!he ~tramferlhecasesundchaﬂuay ‘attacked Kanteswar &' twhile prevennon Offunheroccurenc e orf’
= "*'“‘:;d"“’my zopertiog,{Unlawful P ~’5“‘35:»- plovghing in. Lihe . f eld.Zon --»;*q pepilice h...zmie 501 c h‘ ' :'

XAy Ad,uessmg Lhe meeting the » sion) “Act,” 'Motor “Accident ™4 February 27, 1383 wich a ‘Tathi an <~ ,,
! extremiat outﬂt in the Foce
Deputy Commmioner, .Aﬁab Claims, Workmen Comnpensation - The iryured Kanteswar died on suZpected that some drug traﬂiclc(e ,',:
"“,Ahmed request,ed the hesds of x"Act, Consumer, Forum ete to, hxs way {0 the hospital. - | tored these adolescent boyt to Clr!, v
‘VU\O{YS deVElOpment dcpnrb Guwahau ‘A ‘resolution * was Sri R N Das, Public Prosecutor ;- o 3

‘;menr.s to submlt future plan of -“adopted to this effect in & appeared for the State while Sri The police ndmmismuon !un ;

ction” to develop the dmtnct - ’mceung of the Association held , M Mahmud, advocate derended | and guardians to bealert to keep ¢ A
g } their adolescent children and to P! 1

< with localty avaﬂabie resources.. . on June 7 under the president- |
'l'hc meeung also decidcd Lo smp of bn Gupal Chandra Das. thcy go out for private tuition umz: L
The Q.C. ofDull\ian pobce staf )

adequate steps have been taken'{ )

'avadable in the dxsmcb and the ' ment at the move™made by the
-commumty polytechnic scheme  Government without consider- migsing boys. 13-,‘!"'}' et v [ A
sof Bongmgaon Pol)ncchmc for  ing the difficulties and financial The namesoﬂhem:snlngboys\ Y
"the benefit of Lhewu%xh s ..+ .implications fur the litigant ! ' Class IX, Monoranjan Chetta (15) C ;
~Land revenue ::The tate - public. & ‘ 1
- overnment has ‘decided to " Convicted for musder : The fguthormes to 2ppoint any of the (6{:: {;(:nagcns:xghego Og‘o El(_:;z';: u!
hance ~land revenues ,of  Session Judge Bongaigaon, M M {16 successful candidates in the: ‘2 v o 4
:post of Stenographer even after; 3 RN R
,.sxx months from the date of’{ e U §
. I

Workshop on bamboo e « e Withdrawal
A . L{iewed by the conscious circles Et r& N &

< : &
o o S
) Q?@p§? pf@g@ B %? &m@n 83 *. here as one more bid to deprive ; U APATI June lb—'lhe '.“. N

s the indigenous people ‘of JOO ¢

Mrsyaw Kalita, Mu‘zsteror tate _'Opportmt.&i in the Railways by ‘u(.evtral Committee meeting of de
for Revenue and Sericmwre ggone vested interest circles. _"mﬁ Assam People’s Front held

.- 71 According to knowledgeable ¥ .recently here at Karb 6i Bhawan * Ir |

_ crops and its preservation] was ,Cherna afoaed The Kam- } i Sources, the Railway Recruit- § under the chairmeninip of Sri PeCt
“rup district committee of ‘the *’)’neht Board, Guwahati, had 3 Holiram Terang, General Secre- - ~-ti§_,1

‘, cu!tura! Ree.earch Station, Ka}u- _Asgam  Press Correspondents declandtmgerem two::t,u:hcft Aary of  ASDC.. and s MLA o
Skuchi SOEFTLICE S : Union staged a two-hour dharna ¥ the Scheduled Caste, Scheduled § ¢ demanded ', immediate mm-.;;_al
. _szcxpa'mg m the “orxshop ;on June 7 in front of the Circle Eihbc and OBL category candx; -3 drawal OfAme Operauon inthe pt”
s chief % guest “Dr- *Alok - ‘Office of Palasbari_in’ protest { ﬂah& eligible for the ‘post of Su’itE says a press rele.,.sn - u,zu s
X B.xragohaln of Gauhau ‘Oniver-. ““2gainst the killings cf Parag Kr. ‘Stewgmpher through a re»\s; -*..The meeting attended by all AN
£ sity, explalned Lbesxcxxlf cant_"of “Das, - 7 Executive decor rof BrPaper notification on December® ihe newly elected MLAs of ASDC d io -'~.
- Asomya Praud.n Pabxtm Nara- $732, 1995. .Most ‘of these Job " znd rcp'esentat!\cs of omer
He stated t!mt ban{boolsalso syan Chutia, Dlpa)( Sar;,xyari and Efgeelfers were Jocal youths.” '*'151' constituents_namely Autonomy r-r =
“” descnbed ag” green «gold cand 4&!anuk Deon fal Jie ;»:_v_-.- S ‘But, despite there being some 3’ Demand -Struggling »2.” Forum -»-Jh‘ .
imber cfthe  poor peOple o“«;—. 0 “South Kam'up Precs Club, ,vacanues ‘against the posts, heﬂ (ADSF) ‘Mising ’Munag chaug = 4.1 5
P F R.n!v-av authorfties “afe; (M¥K) and CPI(M-L), UJC"J- e‘cx

-br Bipin Khar 2, Assoc;ate u-South Kamrup New Vbr.;uoand
o ¢ * Dalthala :'”f‘—%d allegadly ‘shomrg’ no ¥ an x d_’cuseed U»e K P"": ';_)pl

Pyc?:a,Or “of s Bisivanath CAgri 1 "é.nists " Association,” ih ‘
cultural College and Sri Beni- “'Luitparjva-Dal Azara Amanyo_, ;a interest to absurb any of the ﬁ. !xc(a; ‘situaiion’ of the :,‘uu.(‘_“.} v
clogle oy ».- and the organisational poriton . G

i - Sangha and Daxbin Kirup "3 tected candidate LAJPH. . .

mochab Barugh, District Agri- | ngha W 2

e STl e~ LAy
. iy -4 of APF and also adopted APFs ¢ .
treral Off Iso aaended . S'eetdx Parishad also “sat on Crsources. e,
cuttural Officer 8lso & stand on the burnmg issues al p:“-"l

LY
. - 3 [
the workshop. - dharna. . “<Sd. enara Sarma
The Kamrup district commi- ty . present. ¢

Dr Xhangia explained the . . o
ry i 12 meeting dcscrxbvu renelv- 8¢
. ton of tee of APCU later submitted 2 memorial award -
techiniques and utllisatiun ol H ! ed ¥ Operations in the State- ™ _

bumboo crops in the fleld of - memorandum to the COMPELENt  GUWANATI, June 18— Th¢  j'ineofsoning the LLFA fo
d Dr Basanta Kr. ‘Chakra:- abthcrity demunumg adequaze X Co e ke i

industay. teyr w o the 9Jmm:~ts . Assam- State Centre -of probiem as ‘most. _unfortunate * th .

0{ Asm Ac.“C“ td‘e " security i -7 ; lnb““‘” on ¢f hﬂ},lll(.’(.l's (.X'l‘h‘l) . .end o rlogn l“’\"')'ll?n' Corvom 2hn  fi0°

IJ"—..&G..- LRI L S Y
B - ‘ . - ‘t

$2,

from Ou. Ccrr*popdent -2
AZARA, June 18— A work~
shopanthe’ “necessity of bamboo ~ (Ind).
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" RAILWAY NOTICE

L4 . .
-t 3 N .
: . s ,.:‘ .
.. A

| RAILWAY RECRUITMENT

BOARD : GUWAHATL "

NO. RRB/G/41/90
. + Date : 06.9.86.
"“NOTICE - "
Sub : Cancellation of Recruit-
ment .panels of Stenographer

| (English) In scale Rs. 1200--
2040/- under Category No. 7 of
Employment Notice No. 1/86

dt. 26.4.95 and Cralt Teacher
(Bengali Medjum) in scale.
Rs. 1400-2600/- under Cat
No.6 of Employment Notice
‘No. 3/84 dt. 19.12.04.

" Railway Board vide their

letters No. 96/E/(RRB)/26/12
dtd. 7.8.86 and $6/E (RRB)/

26/13 dt. 21886 have
cancelled the Recruitment
panels ~ of Stenuvgrapher

(English) and Craft Teacher
(BM) mentioned on the above
subject due to various lrregu-
larities. Hence the Recruitment

panels .of Stenographer
(English) and Craft Teacher |
(BM) stand cancelled. .
S (B. Kalita),
Chairman

Railway Recruitment Board,
Guwabhati.

RN/1328/1

T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

A

GUWAHATI BENCH

Title of the case : O.A. Fo. /lj/O of 1996.
Bhri Mritunjay Ghosh '_'L;. Applicant,

- Versus -

- Union of India dnd Ors. ... Respondents.
An application. under.Sec.19 of t oTe 198
pp . & ’1\79_0013 Xhe A.T. Act, 1985

81.Wo. _____ Description of anmexures — Page Tor
1. | Application 1 to 8
2¢. . ¢ - Verification - 9

3a Annexure A.I :;

4 : - Amnexure A.I.1

5. Annexure A,II , 13

6. - Annexure A JII 14

T7e - Annexure A.IV Iy

8. | T . Annexure A.V e

9. Annexure A,VI :

10, | | Annexure AJVII 't

11 ' Annexure A VIIT 1%
12, ' Annexure A.IX 19

206

-

. For use in Tribunsl 's offi ce 1o

_ 4
T U S
] -

— 21— 24

L. . 1

! Date of'filing_éfff? /j&é 1
. i : ~ !

, Registration Ho. - I/Sﬁi;%?é '

4 $ o .

C Signature ;ﬁ/<§§;222523;;::

: & Registrar é/ﬁ'/?,é

' :

: )
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cﬁ}iQJE&Cgégig-égﬁ(BQ/‘ .

<

S
T
7



9/

-la

1.  DARTICULARS OF THE APPLICANT : .

Shri ’\irln‘cun;l &y - Ghosh, -
son of late Promode Rn Ghosh,

Rly Qr. ¥o.226/B, Gosala, uallgaon,
, Guwshati-ll..

5. ' PARTICULARS OF THE RESPONDENIS :

1 ‘Unjon of India represented by
the Becretary to the Govt, of Indig,
Ministry  of Rallways,
New Delhi,

2. The General Manager(P)?
N.F.Railway, Haligaom,
Guwahati-11.

3. The Chairman,
- .Railway Recruitument Board,
Guwaheti-l.

4, Member Secretsry,
Railway BecruLtment Board,
Guwahdbi-1..

3e ARTICULARS OF THE- ORDERS AGAII ST WHICH THIS
APPLICATION IS MADE —— —— :

1. ' This application is made for implemenp

tation of recommendation of the selected candidptes

for appointment as stenographer (English) gt the scale
“of pay 1200-2040 vide Bmployment Notice No.1/95 -

Category 7 (Annexure A-IIIL).

ii. ‘ Restraining the respondents from
completing the process of employment HNotice NS.1/96
. " " (\

Category 1 (Annexure A.VIII).

4, JURISDICTION

The applicant declare that the subject
motter sgainst-which he want redressil 1s within the
jurisdiction of the Tribunal,

.Contd. LI IR B 3N O ]

0Ajh4%§aﬁ;ﬂk C@Z@@d»‘
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5. - LIMITATION :

The applicant further declare that the
ppplication is within the limitation prescribed under

Section 21 of the Administrative Tribumal Act, 1985,

. 6. FACTS OF THE CASE :

6e1ls That the applicant is & citizen of

India and gs such he is entitled to all the righté'and,

N .

privileges guarsnteed under the Constituticn of India.

6.2 That the applicaent has passed the

‘matriculation examination in the yeor 1983  and pre-

University Examination in the yéar 1987 &nd hps also
obtained diploma in typing and stenography.
X The testimonials are enclosed in this

'application and marked as Annexure AT,

A-I.1 end A-IT .

6.3 That the respondenmt no.3 made an advertise-

ment for testing candidates for stenographer in the

. scale of pay R.1200-2040 through The Assam Tribune and

it was clearly written in the advertisement under
clause 12 of generﬁl instructions that the post of

stendgraphefs may be incressed or'decreased.
6.4 - Thst the .applicaent in response to the

advertisement mpde by the Respondents on 26.4.95, as

appeared....;.

.C7K215§maﬁbiﬁ>f—6%19¢4\~
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éppeared'in The“Assam Tribuné, hﬁd spplied for the

posﬁ of stenographer. The said advertisement runs as

Emrloyment Notice Nb.l/QS,CatéQory‘?.

VA copy of the said advertisemént is

annexed herewith ond marked,ds}Annexure;K.III

é 5 . _ Th%t the appllcat:on nade application for
app01ntment as Stenographer at the scale of pay 1200~2040
giving-ell particulars such\as‘academlcrquallflc&tlon,
age proof-qertificete, Diploma Certificate in typing
and stenography etc, ' ‘ |

| 6.6 | _ That the respondents being satisfied

- with thé requirements of tﬁe'dandidatﬁre for the post of
.s£enog&§pher as noted cbove called for written test

fixing the date &s 27.8.95,

A copy of the call letter is snnexed

Aheréwith'and,nhe same 1is ma:ked as

Annexure A-IV,

é.? ' 1  : That &s per the call letter the appllcunt
' appeared in the wrltten test, did excellent in the
examination and he became,successful.ln.the test s&nd -
“ accofdingly theregfter the applibanx'was called for
speéd tgst both inltyping and stenography and this was
held on 4/5.11.95. |
| A copy of the same call letter is nnnexed

herewith and marked s Amnexure A.V,

Contdeecessan

Piaigesioy FRosts
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. 6.8 That in the speed test the humble

applicaht did excellent and sccordingly he wes declared
success ful and.thereafter-the applicant was called for

a Viva-voce\ﬁest and in this test held on 8.11.95 he also

became successful and was selected by the respondent

No.2. ond thereafter recommended the name,bf the applicant -

_to Respondent No.2 for appointment. In view of inérease
‘of the vecancy, the respondent rightly and velidly reco-

mmended the name of the applicant alongwith 15 others for

appointment, » )
:A copy of the said recomﬁendation
coht&iningvthe nape of the applicant
glongwith others is annexed herewith
and. same is mgfked as Annekufe A;VI.
6.9 That the written-ﬁesﬁ,:speed test and

vive-voce test are .conducted by the Railway Recruitment

Board headed by the Chairwan, which is an autonomous

_.body like any other Railwey Recruitment Board in the

country. Moreover, one responsible -officer was deputed

to the selection board on behalf of the Respondent No.l&2.

6.10 That the applicant beg to state that as
per advertisemeht dated 26¢4.95,.ohce the candidote is
selected aftér going through all the stages/tests viz.
written teét, speedstest‘and viVa;voce test and.when'the

name of the applicant was recommended'for appointment

‘as stenographer, the respondents i.e. Respondent Ho.l & 2

.are duty bound to eppoint thefapplicant~in the existing

vacancy of the stencgrapher.

. Contdecesse

Prirdtyenoy Glort,
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6.11 _ ‘That the applicant beg 10 state thet

though flnal list of 16 candldates including - the nage

AN

of the gpplicant’ ‘1.6, Annexure,ApVI was' recommended onj

9.11.95 to the Respondent'No Z-fef'appoinzmeht “the

Respondent 0.2 did take no action on it’ and the Lppllcant .

was at & loss of hrv1ng not received. the appomntment

letter Even: this resentment/inaction of the Respondent

‘No.2 ‘was echoed & re-echoed in the news paper;Copy encloeed.

P

.6'12' ‘ , - That Lhe appllcant made represenuetlon

to the Resnondent No.2 dated 10.6.96 request ng hLm to make

app01ntmeﬂt of the. eppllcent.

A copy of the representatlon is emmexed

herewith and marked ss Annexure Z.VII.

6.13 _ That while the appllcant was anx1ously

waiting far the epp01ntment letfer he was surprlsed i

‘see the advertlsemenb Notice No.1/96 doted 20.5.96 where

&

‘the responéénts’ﬁanted to test 8 candidates for the

LR
1

_pqst of‘stenographer. Thie advertisenment appeareé in local

news papers ineluding notice bogrd and runs as category

' No.l;'Having'seen the advertisement, the anxiety of the

applicant multiplied and agein he approéched the respon- .

dents and no response et all was there from uhe respondenta. a

The appliant believes th&t some foul-play mmy take place
in view of the advertlsement No.1/96 dated 20.5.96. |
A copy - -of thc advertisement Hotlce To. 1/96.
1s.enneXed‘§erew¢th and mgrKked as

Annexure,AgVIII;

. In this connection, the spplicant beg to state that -

, a,l\ongwi’sh. ceee .o

Mm? )( @7‘7@% \

—— et
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&1ongw1th him there are 15 other candidates also duly

recommended for appointuent to the post of stemographers

| " and while none of the recommended-éandidates is appointed,

publication of another pdvertisement is creating suspicion.

ié this conneétion, the applidant further beg to state that

there was another Employment Wotlce M0.2/95 Category No.l

where 21 Candld&tes were recommended for app01ntment of

' offlce clerk in the scele of pay &, 950-1500 and all of them

‘were appolnted though they were appeered in the tests

subsequent to the appl;cant.
Hﬁbﬂ;ﬁnﬁjfh - _ | vt vl

9% _ .
6.14 . | That the applicant beg t0. state that the

selection of the aﬁplicant is valid only upto.oné year

ns Dper eXisting rule of the respondents. /
T G R 0 U NDS
Tele .* ~ For that in view of the selectlon as per P

Annexure A,VI the appllcant was sure that he would be
appo*nted soon under the respondenus and &as such he did

. not make eny attempt for appozntmenu in any other
départment. | | '

7.2 | ‘ For Shat injustice‘will be dome to him if
impediate appointment létter is nét issued. Moreover,
»élongwith the applicanﬁ, the whole family will suffer very -

adversely. -

7.3 " For that the advertisement No.1/96 as ref—v
erred in Annexure A-VIII is 1ll-conce1ved, confu51ng,confllah
ting, contradictory, inhormoneous and acting upon it will be

illegalececsane

!

Piaityung oy TR



4

illegal and uncalled for and the epplicant firmly

believes that this Hon'ble Tribunal will direct the
réspondent Ho.3 té impiement thé recommendation of
Respondent No.3 énd 4 (Annexure A-VI) and in the event
of non-issuing such direction, the applicant will be
deprived-of ﬁhe right of_appointment conferred upon him

after the selection.

‘B RELIEFS SQUGHT FOR :

-

In view of the facts and circumstances of

-.the case the applicant prays-fo} the following reliefs:-

is. . Thst the applicent may be appoipteé with.

. immediste effect with a directiqn to-give the seniority

from the date of fecommenéation for appéintment i.e.
dated 9,11.95. '

ii, Thagt t That the respondents may be directed not
to 1mp1ement the advertisement No.1/96 (Annexure A,VIII)
till the applicsnt is appointed. -

iii. ) . Any other rellef/rellefs as this HOn’ble

Tribunsl congiders . flt and proper.

9e° INTERIM RELIEF PRAYED FOR @

4

C i X That durlng pendency of the disposal’

of the'applicatlon, dlrec tion may be issued to the

Respondents to appoint the applicant with immediate effect.

ii, That the respondents may be directed not
to appoint stenographer against'advgrtisement Fo.1/94 till
the epplicent is appointed.

Contd LR 2K BN 3 O‘.AQ

/°7°L)§%°“?2%¥ G%i@%t»,



10. WHETHER AEY OTHER APPLICATION/PETITION FILLD
DFORE _ANY OTHER COURT/TRlBUNAL -

FTRREE

The applicant beg to s‘bate tha‘t he
has not filed any other case appllcntlon before any

C ourt/i‘rlbunal .

11, . BEMIDIES EXHAUSTED :

B ‘ The c;.ppi!.lc.;.n{: beg to sta’oe that he -
has eyhauswd all the remldles and the:r'e is- no o‘cher

| alternptwe but to approach this Hon'ble Trlbunal for

justice.
12, PAR‘I‘ICULABS OF THE POSTAL ORDER : T~
| .-Pos*ffal Order Wo. 09‘51.‘. é;S' g

‘Issued by : TGP, 4@)4”]
Poydble at : . PO, G-

13. - An Index with pgrtlculars of enclosires is '

' enclosed.
s, PARTICULARS OF DOCUMENTS :

As per Index.

o .

VERIFICATION.4ssas |

Plaityunjey T



VERIFICATION

I, Shri Mritunjay Ghosh, son of Late Promode
Rn. Ghosh, aged gbout 31 yegrs-, by caste Kayasthe,
by religion Hindu, resident of Rly, Qr. Fo.226/B,

Gosala, Meligaon; Guwshati-1l do hereby soclemnly

affirm and verify thet the statements mpde in para 1 to 6

" and 8'to 14 of the 0.A. are true to my knowlé&ge end

those made 1in para 7 of the O.A. are true to my legali

advice and I have not suppressed ony materiagl facts.

AND T sign this Verificotion on this ¢4 day

of M ,1996 ot Guwahati.

Py Gloss
(M. Cros#)

Ve /zf (}m}y@nwl
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Duly passed the fmal t..)x'xmma‘hon Sl"\ori’hand (énghsh) at

.80 (slahty) .
werds 5 par minute - -

I CONSIDER DM/ 2R QUALIFIED TO-UNDERTAKE THE DUTIES OF A STENOGRAPHER.

a?%ﬁ'
29
)
S
, %8
(‘
=
?
J
f
<1
E
rg
.44
©
({a]
(9]

N . . W'U" l“
L. U ¥ Ll I T L L TR S P T A E L R R R R AL L , M
SN b ~ NET =R\
R s THE ASSAM

2 WRITING INSTITUTION
Mzligaon Ceshala Bazar, Guwabati—}} '

Y
%

- R !

SRR RN A ERE )

i

~y
s,

yd
WS OO YN
- M IR $5y

(YR ANRL
v}‘)‘ '('.o\v
LN Y4 2 M

% :ﬁ



o ey —— R o

_..__4 e WM1~A: uy

e

f

TSNt Cuulise .

{" COVER ENVELOPES POSITIVELY,

. (BOTANY) in scale Rs 1640-2900/- for English/ Bengali

| draduate course of Regiondl Colleges of Education of NCERT.

| . (PHYSICS) in" scale Rs. 1640-2900/- for English/ Bengali™ ]

. RAILWAY NOTICE

RATLWAY RECRUITMENT BOARD :

C-UWAHA'?I )

Station, Road, Guwahati -781001

LTS

T Date : 264,95

FMPLOYMENTNOTICENO. 1/95 | .
' NATE OF PUBLICATION : 03,5, 93

‘CLOSING DATE : 946,95 = * -

Applications are invited in prescribed application fo'r'm
obtainable from the important Railway Stations or in a )
proformi enclosed herewith (Lo be ncz\tlyt)f)ed)i_n astandard
size thick paper, only one side) for the.following temporary”
posts likely to be permanent on tl)e _.\:"anheast.v}‘rontier
Railway. Applications complete in ail respecls atong with
required enclosures should be sent Lo the Assistant Secretary,
Railway Recruitment Board, Station Road; Guwahati-781001y
_Assam under certificate of posting $o as to reach the Board's
office on or before.17.30 hrs. of 9/6/95. The applications can _.{*
also be dropped in the “Application Box" kept in the RRB
Office before 17.30 hrs of 9.6.95, EMPLOYMENT NOTICE NO. ,
AND_CATEGORY _NO. AGAINST WHICH _THE_CANDIDATE
APPLIES MUST CLEARLY BE WRITTEN ON THE TOP OF THE

e}

&

PN

DEPARTMENT : MANAGING ‘P’ BRANCH: . | .
CATEGORY- NO. 1 : ASSTT. TEACHER GRADE - _J.

Medium Railway School. Temporary but likely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind
tlass Master’s Degree in’ Botany. (ii) University Degree/' -
Diploma in Education/ Teachingor Integrated two years post

(iii) Competence to teach through English and Bengali
Medium, AGE : 20 to 40 years.

CATEGORY NO. 2 : ASSTT. TEACHER, GRADE.1 -~

Medium' Railway Higher Secondary School. Temporary out
likely to be made permanent. NO OF POST 1 (UR).
OQUALIFICATION : (i) 11 Class Master's Degree in Physice. (i) '
University Degree/ Diploma in Education/ Teaching. or
Integrated two years post Graduate cniurse nf Redion)
Colicgen of on o NCBAY, (i) Competenicé (o izach”
through English and Bengali Medium. AGE : 20 to 40 Years.
CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO OF POST : I (UR). QUALIFICATION : (i) IInd class
Bachelors Degree with one of the following group of subject. |.
45% marks can be considercd equivalent to IInd Class where
there is no demarcation of class in Bachelor's Degree. (i)
hysics,"Chemistry and one subject out of Maths./ Botany/ B
Zoology. Or (ii) Botany, Zoology and one subject out of
Physics/  ‘Chemistry. (2) University Degree/ Diploma in °
Education/ Teaching or 4 years integrated Degree course in

AP e
[TORVLIrTNe

)

Regional Colleges of Education of NCERT (3) Competence to -
tcach through Assamese-Medium. AGE : 20 to 40 years. :
CATEGORY NO. 4- : ASSTT..TEACHER, GRADE-I
{COMMERCE WITH SPECIAL PAPER BOOK-KEEPING &
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese
fedium Railway Higher Secondary School. Temporary but
kelv to be made permanent. NO. OF POST : 1 (ST).
UALIFICATION : 1Ind Class Master's Degree in commerce
th speciai paper Book-Keeping and Accountancy. (ii)

—

e

!

.-

Cull«tfk)’t‘b’ of Ed-ucal.io.n of NCERT. (iii} Competence

Al

through Assamese Medium. AGE : 20 to 40 years,
_<ATEGORY NO. 5 : ASSTT. TEACHER GRADE.

to teach

T Rs.1640-2000/- for Assamese Medium Railway Hig
Secondary  School. Temporary  but likely to be made
. permanent. NO OF POST : 1 (SC). QUALIFICATION ()lind
Class Master’'s Degree in Commerce with special paper
Banking, (ii) University Degree/ Diploma in Education/
Teaching, or Intégrated two years Post Graduate course of
Regional Colleges of Education of NCERT. (iii) Competence to
teach through Assamese Medium. AGE : 20 to 40 years,
CATEGORY NO.6: DEMONSTRATOR (PURE SCIENCE) in
scale Rs. 1400-2600/- for English/Bengali Medium Railway
School. Temporary but likely to be made permanent. NO OF
POST : 2 11-UR, -1-8C); QUALIFICATION : (i) IInd Class
Bachelors Degree with Physics, Chemistry and one subject out

o Hind Class where there is no demarcation of class in
Bachelor's \Degree. (ii) University Degree/. Diploma 'in
‘Edu'cm,ion/‘]‘eaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to
teach through English and Bengali Medium. AGE : 20 to 40
years. | RS
\,{f«ﬁg}.‘ﬁcm{}:NOE.,Z;'STENI{Qr_zmuanr(EN'c;I,xsn)'iﬁscalé
RE312003040/:. NO OF POST - 10 (UR-5, SC-2, ST.2 OBCT )
. QUALIFICATION : Matriculate. SPEED : 80 WPM.&40WPM,
in Shorthand and type-writing respectively. Knowledge of
Hindi Stenography is an additional Qualification and will be
‘given preference. AGE : 18 to 30 years, ¢+~ - :

-

| .DEPARTMENT : MEDICAL: * - ° o :

CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-,

- candidates must have passed Matriculation or its equivalent
rexamination and possess a certificate as Registered Nurse and
Midwife having passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution i"ecognised by the Indian Nursing

| - Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing)

will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State

*{" Medical Register. They must be able to speak in English, Hindi,

Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/ST candidates. Both Male/ Female
candidates can apply. ~° . c

N.B:

1Y AnGenaral. Rzlacation n un

[ e}

JEY eGL ffe

.

sge-Hmits-

years besides the age relaxation given in para-2. This
relaxation is applicable for 2ycars with effect from 15.7.94,

" (il) The Candidates must have acquired the essential

© qualifications as laid down &t the time of submission of
application. Candidates who have yet to appear at the
examination and whose results are withheld or not declared

are not eligible to apply. g s NPT i
1. GENERAL INSTRUCTION, ' T

1.1 ABBREVIATION USED : SC - Schedule, Caste, ST -

’ + Scheduled Tribe, -UR - Un-Reserved, DBC - Other

-Ex-Serviceman, PH-Physically handicapped.

1.2 __The number of vacancies shown may be 1n%

Sy - decreased. . ¥ )

lJJ - ' SC/ST/0BC candidates can apply against UR posts but
T, - they. wills have to compete with UR‘candidates.’

SC/ST/OBC candidates need apply strictly against

their respective vacancles only, i

AGE LIMIT: - ) ,

The age will be reckoned as on 1.5.95, The upper age

limit is relaxable as under :-

2., . ;
2.1-

!
SN TTT

—(COMMERCE WITH SPECIAL PAPER BANKING) in scyle N

of Botany/ Zoology. 45% marks can be considered equivalent

; NO.OF POST :.14 (UR-8, ST-2,0BC-4). QUALIFICATION : The,

e

| ‘communities/ categories of candidates have been givenby?2 |

Backward Class, 1.P.0?- Indian Postal.Order, EXSM

TR

N
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RALWAY RECRUTTOLeMT DOARD 28 GUMAHADT
( Under Cortificate of pugting )

Y

No, RRB/G/41/10 . | o | [

CALL LEDTER/ZLMIT CARD FOK TrS WRLILL BN

FXIWINATION, CATEGORY No, - - BMBLOYMENT
HOLICE WO, | A i o _—
L

®" 1 -':"

Lo f 4 S AN : [ v"‘v

Sgri arfs /«'/-/LL/-'/-‘/‘\ micy (2 Aorts L } §

""/,“"I’ = r— / 4/ / %

. . — ey ek vl

YOUR HOLL NO P - e A
N a2 2 U

I

This s Your “all etter/adnit Cppd for the
written examinatian for the post of v

> Cane Yyl

in scale Rsg a0 2o tes unde‘f*T:m >loymant N
Category No, e on the ,NoF.,Rajilway.

QROGRMVUVH;.‘ OF WRITTEN EXAMINATION IS AS GIVEN BELOW ¢

DATE DY | TIME . VENUE
[P -So Lo 1 f -~ \: -/ cus
: 27“;_2'—(:1 l’)’ 'LO '(.,:»(V)‘\r—(’:’tv"[ \L) (g8} "\W") ’ H ’(')§C)WM bzlr( h' 3o wehe

- : . o B : FJO\”\ J’)C\'/} £ :‘"T\i .\L-—— i
he following terms and gonditions must be pnoted for suclhit
mompll e, : , : . L

?;‘ YO‘A. Will not be admittod to this xvrittfen ebcaminaw n withouc
this Call letter/ddmit Card and dows not itself give any entitle-
Inent. for nelaection, -

‘2o Your eundidatire has been accepted provisionally and is sabject

| be ealleq for the

) check ang falfilnent of all conditions laid down is the smuld

Bup lnyent, Notlce, | o

:?“,p I ,‘.{‘ou DONOT "SULLEIL, THAE Conml'riurqsns‘mzn DOWN IN ©Trigs c4dd

5 Mo ENT NOLICE, PLEASE IGNORE THIS CALL LETTER/ADMIT (4D D

DO_NOT abpmaiv, . '

4, On_‘}‘y the Wiccensful candidates in the writ?:en exsmination will
Viva-voce test, o

5.0 You arg.

to defru velllng dxoed for UR/OBC
candldutes) | lefrayy your own travaalll.jir?g e;{perce (fo

L}

S&D /“j!felér?ar;hi.r;g the Chalrman/Rul/GilY and other|offlelals of
Guwahnid, draectly or indirectly by a candidate or anybody on
Mg behalt tequeating under consideration for the regruliment will
renden a dandfdate iiable for disqualification,
'a  Only the candidates and the perso:]s engaged in conducting the
SULNAon will he allowed into “he exanination premises. Stilct
Aseipline and silence mist be maintaibed in the examination/Hall/
Rooms, Appropriate nction will be taken in case of those adupting
-Lln,f:air.fu@gmg in the examination hail, }étc.. : . ,
8e o TR SC/ST OMIDIDATRS ONIY 3 ON WEDUCITON QF THIS Cidd Yup”
LRE ;t.\:u.‘l.’.!:z_a,;;_“:(iiﬁ"-"r‘ VelUERGEL Y Riys IN| £2COND a MASS FROM
(STN.) 90 GuRalgTy (STN.) & BACKY THIG| PaSS 18|VelId URILY”

Normaara s b i e

U duthorliy " RIy, ™\ 6 /e (N rr.;c..m/uwl;c/lz?. d';rl.-23.1‘,1.84) .

| .
: ":‘v;':‘dj"‘ ‘\,'}kg ;o :\. S T
| for 1'@;4&.::[{}“‘1{‘%
. l\{'1')‘1‘4}/.‘-,'3U Pl o & L o

‘ wssetive Assts Vo QRS
N. F. Rly. Maligeon.
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aj Jwavy Rog rui timent Looxd: Gus','a_g{{ ti

' e el
2 k-”.d.IULW/G/COP-‘/ES/102,>’i‘t.I Date: 9-11-95
' NOTIcn

Sub ;- cruitment selection for the post
of Jr.stenogfapher(ﬁnglish) in
scale ng, 1200-2040/~ "under Employ~
ment Notice No,1/95 catogory No,7
and GM/P/MLG's Tndent No,1/227/216/

. RIB/2/Rectt pt. 13 dated 7,4,95,

- P, vy

Date . of Vritten Test: 27-3-95

ate of Speed Test: 04~11-95 é for 80 V.p.m, )
Date of Speed Tggt: 05-11-95 { for 60 w.pom. )
Date of Viva Voce Test:08-11-95 -
Date of pane1 approved:09-11.-95

The selection Board held the viva voce
test on 8,11 35 for the recruitment of Jr, Steng-
grapher (¢ng) ander Employment Notice No,1/95
Cat.No.7 in scale It , 1200-20%0/~ and has found

16(UR—10,SC—2,ST—2,GBC-2) cantldates suitable for
the said post and their names are recommended to
(;M/P/N.I-nnailway/m.aligaon {n-QRUEN OF MENIT.. ‘
AGAINST U. R, VACANCY f\ AN
. f
N Boix No, . Yame of candidate . . '
1. 810704 Angalil Devi ' . o
. e
2, 810786 Asis Chakravoriy - -
3. 810798 Mrityunjoy Ghosh
4, 810018 Debasish Chowdhury
5. 810589 Rup ak Chakravorty
6. 8107?7_ Pradip Kr. Sartar .
8. 810767 Kamala Deka ’ . )
9. 810794 Pabitra Kr," Kalati
______19_-“____§392§2_-____;_§5§Z£\99£‘9¥9§-§9§39@2_
AGAINST S.C.VACANCY : _
1, 820123 . ‘ R Kri;éhna Das ot ) T
2, 820246 Sanjoy; Kr, Rzj , S
AGAINST S,P, VACANCY \ ¢
1. §30077 - Bijay Chi. Baro _ ' -
2.- 830108 Lincy Kr.haimasy
ST 0.B.C. VACANCY o

220022 Rankaj dyotilus _ =
( Totwas é_é//\/

) Member Secrotary .
Copy tg: AS/iim /Gy  Chns ree v /G L

'g-_Notico/Boams, Lfor Chaimman RA‘}{CI._Y, -
3. Panel filos .
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. , RAILWAY RECRUITMENT BOARD : GUWAHATI
: o . EMPLOYMENT NOTICE NO. 1/96
STATION ROAD, GUWAHATI-781001
DATED : 20/05/98
" _~CLOBING DATE : 30/006/96 -

Applications are invited in prescribed forms obtainable from any m\portam Railway Statmn -

or in proforma application glven betow (to be neatly typed in using one side only in a standard size
+hick paper) for the following temporary posts, likely to be permanent, in the Northeust Frontier
iteilway, Applications complete in all respects along with required énclosures should be sent to the
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI-
781001, ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs,

~f_Q/03/§b The applications can also be droppcd in the “Apphcanon Box"keptin the RRB Office
refore 17-30 hrs. of 30/06/96.

MPLOYMENT NOTICE NO. AND C ATEG ORY NO. AGAINST WHICH THE CANDIDATE APPLIES

¥ UST CLEARLY BE WRI'I'I‘EN ON THE TOP OF THE COVER LNVELOPES POSITIVELY

[ . ¢
. i . . ‘“

CATEGORY. oL L . “ -
Yo NAME OF SCALE. ' STIPEND VACANCIES . SEX PERIOD AGE
. T;{Epos'r . OF PAY ~ mmrNG. ™ OF * ASON .
4’/ [ UR.SC_ST_OBC mmx. v TRAINING 010696  °
r Stenographer {(English). = o 55"40?3 N 04301 02 "01 087 Both ¥~ 32575218 to 30 Yrs i
3T Appr. Junior bngmeer/ - 3200/- Rs. 2000/ 02 0 01 —_ 04‘ Both 12 months™ 20 30U ¥rs. -
Sig/Gr.-11 ‘[ . - . ‘= N R
3. Appr. Signal Inspector/ 1400 2300/ Rs. 1320/ '07 02 04 U‘f"' 14‘ Both 24 months 18to 25 Yrs.
Gr.-ll - . 1350/--- S e
t. Appr. Tele Communi- - 1400 2300/-. Rs. 1320/- .07 02 02 02 13 Both 24months I8 to 26 Yrs.
cation Inspector/Gr.-1f. .oow 1360/ . -7 . L - i
3. Appr. Tele Communica-  950-1600/- Rs. 950/ 08 0306 06 23 Both 12months 18t025¥rs. -
tion Maintainer/Gr.-11k 's U . ) . : .
3. Tr. Asstt. Draﬁsman < . 1200-2040/-" Rs. 1200/- 04 01 O1- 01 .° 07 Both'12months 18t025Y¥rs. _
(S&T) ’ . . . o : - .
7. Tr. Electric Foreman/ 2000-32007- Rs.2000/- 01 O01'— — 02 Both “12months 20 to 30 Yrs.
STA/Deputy Shop Supdt. . W e . . o
8. Annr, Mechanics (Elect): 1400- 2300/ Rs. 1400/- -09°0601 03 .I8. Both 24months 18to 28 Yrs.
2. Tv. Asstt. Dran.sman .1200-2040/- Rs.1200/- 0301 01 Ol. 06 Both 12 months 18t0o26Yrs.
{Eieot) . . , ' " e ! . .
O Tr. Drafisnan { Biect) 140G 2308y . Fs 1400/~ — O} — — . 91 Both 24 monthe ZitojTee
[1.Tr. Head Draftsman - 1800-2660/- Rs.1600/- 01 '~ —~ -7 .01 Both 12monthst (.0(000 ¥rs..
(Elect.) .t e . . T R
1 2. Traffic Apprentice 1400 1440/- Rs 1400/- 06 02 01 °02 ~ 11 Both 24 months 20 Lo 28Yr& .
13. Commercial Apprentice 1400-1440/- Rs. 1400/: . 06 02 02.01- 11 Both 24 monthb 20 t0 28 Yrs.
14. Physiotherapist 1400-2300/: — .~ 01 —— — -0l ‘Both - , 18 to 28 Yrs. |
6. Staff Nurse . 1400-2600/-  — 13 04'02 . .07 26" Both - . ; “.‘/. 20 to 36 Yrs. .-
|6. Pharmasist 1360-2200/- = — 04 01 01 01 07 Both. ~{.. 201030 ¥rs.
.7. Lab Asstt 976-15640/- - « 0= =01 — . 02 ~Both - 18 t0 28 Yrs.
8. App. Mechanics . *. % 1400-2300/ Rs 1320/ 04 02 0f O0l.. 08 Both 24 mom}is. 18 to 28 Yrs.
Elect/DSL" o e ) '.f"" Moo, A
8. Tr. Deputy Shed " + - ;- \ 2000-3200/ R& 2000/- = -01 —. —; 0l: Bot.h 12 mont.hs‘ 20 to 30 Yrs.
Supdt(E!ect/DSL) . ,:.4 L . v
0. Appr. Mechanics . 1100 2300/ Rs 1320/- 04 -‘Ol 02 or " 08 , Botb 24 months 18(.028;\'1*3. .
(DSL/Mech) .+ . .: ",'. R . e
1. Appr. Train Examiner 1320 1350/ Ra 1320/- t 08 !03 01 02 - 12 Both 24_ mqnths 18t0 28 Yrs, |
:2. Tr. Asstt, g 1200 2040/- Rs. 1200/ 01 {-— Ol —-‘ +,02  Both 12 mqnths'.~18w28 Yrs., *
Draftsman (mech) C . N - T e N L
3. Draftsman (Mech) - 14—00-2300/— ‘Rs. 1200/< 102 l ! 01‘ - .03 Both 24 months 18 to 28 Yrs.'-
A. Appr. Junior Chemxcal 1320 2040/- ‘Rs. 1320/ 02 i T Ol '03 .Both 12 months 18to0 25 Yrs. :
& Métallurgical Asstt. ' " . S SRR A i U A
6. Tr. Chemical ™ , 1400-2300/- "Rs. 14_00/; . 02 ;01 s 03 Both " 12months 22 to 30 Yts,
& Mettallurgical Asstt. - e o S i
6. Tr. Deputy Shop (’ * 200/- Rs. 2000/, 01 0.\ 91 - - 03 ﬁoth 12 n‘_lonthe '20 to 30 Yrs.
Suptd. (Workshop) . . .. s . L
}7. Appr. Mechanics 400-2300/- Rs.1320/- 05 : ; 02.01 02 ,10 Both 24months 181028 Yrs.
(Workshop) L. . * Lo ) N
8. Appr. Chief Train -3200/- Rs. 2000/- 02 0t — -~ "03, Both 12months 20to30 Yrs.
Examiner’ : s : : N
0. Hindi Asstt. Gr.11. 1400-2300/- 01"~ — 01 ,-o,z Both | 181028 Yrs, -
12 tn 9] Via

Rs mnnzwm,,w....&.,...&} b N 19 mantha
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Category No. 36 : Degree in Civil Engineering Depa

- demarcation of class in Bachelor's Degree. (i) Unive

o only.

(ead) I
Category No. 26 ;

dem) e
Category No. 27 : Diploma in Mech. Engineering.

Category No. 28 : Degree in Mechamcal/Elecmc.J'
College ¢

Category No. 29 B A. with Hindi as elective subje
grduate with English as a subject plus a degree or}_
standard of B.A. (Hons) in English and a degree o
Category No. 30 : Diploma in Civil or Mechanical
qualification of Diploma in Civil Engineering becom{.
-thein.

sze"ory No. 31 : Degree in Civil Engmeermg B
Categox'y No. 32 : (10+2) with science and Maths. D
Engineering also be eligible. o
Category No. 33 : Minimum ITI certificate in Drets.
India, NCVT) in Civil Engg. from recognised Instity
duration. Civil Engg. Diploma holders and holders
Institution will also be eligible. -
Category No. 34 : Matrlc plis 3 yrs. diploma in CI
recognised colleges.

Category No. 35 : Degree in Clvu Engg. Dep..rtmcn

i

o

abegory No. 87 : Ur niversity degree preference by
Honours & Master’ Degree. The candidate should
minute in English jor 26 words per minute in Hig
prescribed educational qualification:
Category No. 38 : (i) Iind class Master’s Degree iy
Umversny Degree/Dlploma in Education/Teachi;
.Course of Regional Colleges ofeducatmn of N. C ERJ
.-medium,
Category No. 38 : ® Hnd class Bachelors Degree v.
Botany/Zoology 46% marks can be considered

OR 4 years integrated - Degree course ih regios
Competence to teach through English and Bengali
: (i) A GENERAL RELAXATION IN UPP}
* - - CATEGORIES OF CANDIDATES HAVE }
" RELAXATION GIVEN IN PARA-2. THIS}
WITR EFEECT FROM 4/8/95. :

N B (u) THE CANDIDATES MUST HAVE ACQUE
.« LAID DOWN AT THE TIME OF SUBMIS‘,
- HAVE YET TO APPEAR AT THE '

- WITHHELD OR NOT DECLARED ARE N

1. GENERAL INSTRUCTION . ;

_ 1.1 ABBEEVIATION USEY . ’ {

s - ..
=SeheBuied Ceste, "ST=8cheduied 1‘.‘:‘::, wmee

I PO =Indian Postal Order. .
-1.2 The number of vacancies shown may be mcre
1.3 8C/ST/OBC candidates can appiy against UH

candldates SC/ST/OBC candxdata need ap

Y

* 2. AGE LIMIT
- 2.1 The age will be reckoned ason 01—06 96 The
N \4(4) By 5 years for SC/ST ca.ndxdates and by "ﬂ
- .(b) By 5 years for Bonafide displaced Goldsn}
“.(c) By 10 years in‘case of physically hemdxcznf
. (@) Upto the age 40 vears for “RESERVIST3 ‘
(e) Upto the extent of service rendered by Gr
: ". Labours/substitutes provided that the
. (continuous or. broken) subject to the con
Administrative offices of the Raitway orgs -
* tive sorieties and Institutes upto 5 ye
_* upper age limit of 35 years whichever is ?'
(). Upper agé limit-in case of widows, dworce(
+ their husband but not remarried sha.l b
(g) Upto maximum age of 45 years for repatr

3

g - to India on ¢r after 1st June 1853 and 1.
\% " - Pakistan (Now Bengladesh) on or zfter }
HOW

TO APPLY
3.1 Cendidates should anply in their own handv,

¢ . pen(notin nencil) on good cualitv nlain whit.
' i
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From O_ur Lorres’pondent
BONGAIGAON, June 18—A
. ineeting” of “the Bongaigaon
District Development Cominittee

was held on June 10. The

" meeting | discussed the imple-
menta non of s,.oecnal health
check-up programme for pri-
mary schéol students.in the
district- and asked the Joint
Director of Health Servicés to
prepare a plan to cover all the
sr.udewts of963 LPschgolsin the

. u \lu(:‘ sw e~

. - -

Addressing e mteum, e

Deputy Commissioner, Aftab
Ahmed requested the heads of
varions ; deveiopmenr. depart:
. ments to subi:it future plan of
- waction 10 dmzelop the dzsmct
with locally available resources.

The meeting &lso decided to

" utilise the- water resources

available'in the district and the

cominunity polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth..

Lond revenae -:rThe State

Government has "decided to'’

‘enham.e»l'md re’venucs of

Bongazgaon town as per Land
Revenue® Re-assessment  Act,
1926, People who want te submit
objections to theenhancementof
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cation in the Assam Gazette, says
an official press release.
Lowyers' resentment : The
Bongaigaon Ldwyers' Associa-
tion opposed the move to
transfer the cases under Railway
.. rvpnn 105, I‘m_)\:.,)‘ P
sion)  Act,” niotor
Claims, Workmen Compensation
Act, ‘Consumer Fornm etc to
Guwahati.” A reso%ution was
adopted to this effect in a
rceting of the Assocxation held
on June 7 under the president-
ship of Sri Gopal Chandra Das.
The meeting expressed resent-
ment at the move made by the
Government without. consider-
ing the difficulties and financial
implications
public.
Convicted for mrz:der The
Session Judge Bongaigaon, M M

W@ﬂ{@h@p on bamboo
emp@? pf%erv&mm

om Qur (,orre",)ondent -
A?A\_RA juite 18~ A work-
shopon Lhe “necessity of bamboo
crops and its pre_senatlon_ was
held recen’i) at the Horti-
cultural Research SLauon Kahi-
iacht +
Participating in the workshop

as  chief . guest Dr Alok

Buragohaln, of Gauhati Univer-.

sity. m(plamed the signific anceof
bamboe use. | ..

He stated that bamboo is also
de'scnbed ‘28 “'green gold' and
timber of‘ the poor pecple’

Dr Bipin ihangie, Associate
Professér of Biswanath Agri-
cultural - College -anddSri Beni-
medhad Barush, Distric
culturai O‘Txcerﬁso
the wiorkshep.

Dr Khangi M 2
techiniques t\%} ut
bamwhoo  cropstin U
industry. Dr Basanta Kr. ‘Chekra-
barty of Ay ssum Agricelture

e h,,

Univern "!_v W

guest of

Narayan Kalits, Minister of State

for Revenue :und Sericulture
{Ind), - . .
,Dharna etaged : The Kam-

rup district committee of-the
Asgam Press . Correspondents
Unien staged a two-hour dharna

on June 7 in front of the Circle
-Office ¢f Palgsbari in protest

against the killings of Parag Kr. .
+ paper notification «

Das, Executive Editor of

Asomiya Pratldm Pabitrs Nura-.

yan Chutia, Dipak Sargiyari and
Manik Deori..
South Kamrup' Press Ciub,
South Kamrup New Writers and
_Artists  Association, Daithala

Luitpariya Dal, Azara Amarjyoli ;

Sangha and Dakhin ‘Qmmp
Sgsetan Parishad ,dso 53t on
ghamna. .

The Kamrup district commi-
tiee of APCU later submitted &
memorandum Lo the competgnt
authority denmnding adequate
security o, “the journunlists
Trmrraardinba o -

s

ceident

for-.v the . litigant 4k

P students

Sarkar convicted AbdulRahman
of Monakocha village urder
Manikpur Police Station +to
undergo rigorous imprisonmient
for seven years and to pay 2 fine
of Rz 50,000 or in default to
undergo further rigorous im-
prisonment for two years under
Section 447 of IPQ for murdering
Kanteswar Das of .the same
village. :

The uccused Abdul Rahman
attacked Kantﬂswar while
mmm '-n(, i

Ty chruary 27, lUbH mu. o datnd
The injured K.mteswar died on
his way to the hospit »
SriR N Das, Pubhc P ‘osecutor
appeared for the State wi.ile Sri
M Mahmud, advocate defended

. vaSum’Reportcr _ 5
GUWAHRATI, June 18~The
; failure of the N F Railway -
authornm to appoint any of the
F 16 successful candidates in the &
post of Stenographer even after.
lsuc months from the date of

'announcement - of. “interview !
results, for the purppsc, hasbeen
viewed by the consclous circles
here as one more bid to deprive
the indigenous people of job
opportunities in the Railways by
some vested interest circles.
According to knowledgeable

} sources, the Railway Recruit-
© ment

Board, Guwahati,
declared ten genural two each of
the Scheduled Caste, Scheduled
Tribe and OBC category candi
dates, eligible for-the pest of
Stenographer through 8 news-
on Decembcr
12, 1985. Most of these jOb
g seel\ers were local youths.

- But, despite there being some |
’ ‘vac‘mucs against the posts, the

TN Raih»:ay‘authorities heve

been ,showing nu

interast

alleyedly
Lo absorb any of

‘iOUI‘LE‘:

" TR, MO NI

Satyendra Sarma

. 3 )
memorial award
GUWAHATI, Juae 18— The

Assam- State Centre of the

Institution of “.wmum (India)
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. they
; delected candidates, allege th,
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Thovatice hpve

migsing boys. .

Missing of a
b@ys creates

From Qur Corres
DULIAJ—\\ Juxw 18 — The &
aged in between thirteen and fifke:
of Duligjan aud at different times ¢

created quite s zensation in the oil
Altegether nine boys, all studes

of the locality, were reported migsi- ¢
three were traced and rescued by §

.

Alarge number of parents, gua
educational institutionbs of Daliaj
cenvened by the officer-in-charge o
June 17 to discuss the situation a.
prevention of further occurence of
;-;e-" u‘\iu',j,ih' jrae .
any exiremist outfit in the roce,
snpuected that seme deug trafficke *
inred these adolescent boys to cart

The police adminietrationhas
and guerdians to be alert to keep ¢
their adolescent children snd to p:
they go out for private taition after

The O.C. of Duliajan police stat
adequate sieps hs sve been taken y

-The names of the missing boys;
Clasy IX, Moneranjan Chetia (15) €
Class [X, Garesh Ch. Gogoi (14) €t
Class VII and Ratul Gogoi (14) Cla™

Wﬂmdmwz@

GUWAHATIL, June 18—The
Central Committee meeting of
wthe Assam People’s Front held
recently here a1 Karbi Bhawan
uader the chairmunghip of Srt
Holirasn Terang, General Secre-
~ary  of ASDC  ang  MiA
- demanded  immediate with-
drawal of Army Operation in the
State, says a press releass,
The meeting sitended by all
the newly elecied MLAs of ASGC
and representatives of other
constituents namely Autonomy
Demand Struggling +©  Forum
(ADSF) Hising Mimag Kebung

(MMK) and CPi(M-1.), Libers-

ton  discussed  the  poli
tical sitvatien of the State
and the organisational position
a0 Y oof APF and also adepted APFs
stand on the burning issues &t
prezent.

The meeting described renelv-
ed Army Operationg in the Stute
in the name of solving the ULFA
problem as ‘most unfortunate

and o erlogs Aasaqtine feae tha
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IN DB HATTER OF s- N
e BIR
O.A. No. 150 of 1996 k{
Shxi M. @hose
Vs

$...00¢ ADOlicant.

- Union 0f INdin & OI'Se veveee Respondenits,
AND

IN THE MATTER OF :-

Wrxitteon statenent for and on

behalf of the respondents.

The answering respondents beg to state as follows s-

r

1 Thot the answering respondents have gonc through

a copy of the application filcd by the applicant and have
understood the contents thercof.
Pe That save ond cxcept £

e statoments which are

sbeeifically adnitted here-in-below, othor statements made
in the applicntion arc categorienlly denied. Further, the
statenonts which are not bornc on records are also denied,
3e That with regard to the statements ande in parn-
graphs 6.1 %o 6.9.0f the application, the naswering respondents

do not admit anything contrnry to rolevant rceords of the casc.

Contd, «..2
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4, That with regard to the stntenents made in parn-
graph 6.10 of the application, It is stated tgnt the
respondent no. 2, i.c. General Mhnager (P), N.F. Enilway,
Guwahati, is not duty bound to appoint the applicant as
recommended by the Roailway liceruitment Board. lere
cupoanelmnent does nob give indefeasible rightd to be appoin-
teds In this conncction, provision of Indian fnilway
Bstablishment kanual Vol. I (Bevised Bdition 1989) parn
113 may be reforred to which reads inter-alia - "Selcction
of a condidate by o Doard or n Lailway nadninistration

is, however, no guarantec of caployncns on tho railuny
which is subject to his qualifying in the preseribed
nedicnl examination and to his being othervisce suitable
for service under Government.” It was also made clear

to the applicant that the seleetion of the candidate by

the Rnilwny Recruitment Board does not confer any right

~on the condidates for the post through Gemeral Instruction

No. 17 of the Employment Notice Io. 1/95, agninst which
Tthe applicant mnde his application for the post of Junior

Stenogragher (Bnglish) in scalc #.1200-2040/-,

5. Thot with regard to the statements made in para-
graph 6411 of the application, it is stated that the list
of 16 candidntes including the name of the applicont was
reconmended on 9.11.95 to the rosponuent no. 2 for appoint-
nent., The respondent no. 2 in his tumn whilc processing -

the ense for scrutiny of the bio-data and other

GOl‘xtd. L 03
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docunents etes as required, received fﬁom the Railwny
Recmuitment Board alsong with the list of 16 coandidates,

reeeived complaints of malpractices and gross irregularitics

in the sclection process. Confidentinl letter from the

Chicf Vigilonce Officer, N}F; Railway, ilaligaon, was reccived
advising thekrospondcnt no. 2 pend offering letter of
appointment. The letter of the Chicf Vigilonce Officer,
in fact, fends'as under 3=
"eee ds n number of complaints have been received
alleging adoption of malpracticesix in the above
recruitnent and the sane are under investigation,
it is requested that no appoinitnent letiter for the
post of Jr. Stenographer (English) should be issued
till a clearance is given by Vigilance."
Thus in vicw of above, respondent no. 2 refrained
from taking further action for issuing appointment lcotiors
to the applicant. Subscuqchtly the respondmt no. 2 received
a letter from Rnilway Board, for cancelling the reeruitmont
proceedings of Jr. Stenographer (English) due to numerous
irregularitics deﬁecﬁcd by the Vigilance Deptt. Copy of

the letter is annexed ag -ANNEXURE R/IL.

6. That with regard to the statements made ian para-
graph 6,12 of the applicntion, the ansvwering rcspondent do

not adunit anything con.rary to rclevant records of the casc.

Te ' That with regoard to the statements made in parn-

graph 6,13 of the application, it is stated that this is

Contdes. o4
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not rclevant with the cases of 1Bapplicrnts against 0.4,
No. 142/96 to 155/96, who were reconmended by the Eoilway
Beorudtnent Board, Guwahati. The adversisenent Notice
Ho. 1/96 dated 20.6,96 wns Tor additionnl 8 posts of Steno-
grapher (English) in sealc fs. 1200-2040/-, fhis has got

no bearing with the pancl in qucstion,

| Ahdthcr Eaployment Notice Ho. 2/95, Catdgory No.
1 is for the post of 0ffice Clerk in scnie fse 950~1500/-.
This categoxy is.quito different from the eategory of
Junior Stenographer (Bnglish) in scnle %;1200-2040/- and
a8 such, this hns hé relevance with the ease of Junior

Stenographer (English),

8. That with regard to the statements made in parn-
grapPh 6,14 of the applichtion, the ansvWering respondents
Ao not admit anything contrary to rclevant records of the

CasC,

9. That the o swering respondents submit that the

aforcsnid scleetion has o be eancelled in vicw of various

irregularity ana nalpractices in the sclectiony As already

pointed out above, nmere cmpanclmont of a candidate does not
glve any indefensible right of appointment, The candidates
were well aware of the deeision to cancel the selection,

The said deeision hng been tnken in the grenter public

intercst,

C{)n'b(l. eve S
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10, “That thevnnswering respondents crave leave of
the Hon'ble Tribunal to submit ndditional written statcment

in casc the same is found 4o be nccessary in due coursc.

11 That in view of the facts and civeumstances stated

abovc, the instant application is not maintainable and liable

to be dismissed.

VERI FI CATIORN.

I, I BRAHMD _, aged about D4 years,
by occupntion Rnilwny Sexvice, working as Deputy Chief
Personnel Officer of the Northenst Frontier Railway,
do hereby solemnly'affirﬁ and state that the statements
nade in paragraphs 1 and 2 are true to my knowledge,
those made in parngraphs 3 to 8 are truc to nmy information

cing mntters of records and the rcsts.are ny humble

submission before this Hon'ble Tribunal,

wreo ™
(P
DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONIIER RAILWAY
VALIGAON s GUWALATI
POx & O BuHAILF OF
UNIGN OF 1LHDIA,

2 ‘3‘25*7 wif afhe (T

Yo URINE Parsonaoi O or (G)
U 8D W, qEmgrna g,
© T Riy, Guwahati.781011.
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| ANH EXURE R/ .

Railway Recruitmont Board s: Guwahati.
No. RRB/G/41/90 | Dated 05.9.96.
| NO TI CE

Sub:s Cancellation of Recruitment pancls of Stenographer
(Engllfh) in scalc Bs.1200-2040/~ under Category
No. 7 of Employment Notice No. 1/95 dtd 26.4.96
and Craft Teacher (BOQ%ﬁll mcdlum) in seale
Bse 4400-2600/~ under €at, No,., 6 of Eamployment Notice
No. 3/94 atd 19-120940

T o gy W s L

Railway Board vide their letters No. 95/E(RRB)/
25/13 atd 7.8.96 and 96/E(RRB)/25/13 did 21.8.95 have
concalled the Beeruitment pancls of Stenogvapher (English)
and Craft Tencher (Bi) mentioned on the above subjeet due
to various irregularitics. Hence, the hiceruitmont panels
of Stenographer (ENGIISH) and Craft Teacher (BM) stand
cancellcd. o |

Sd/~ (B. Kalita)
Chnizman,
Rly. Heett. Boadrd, Guwahati,

Copy forwnrded for information and n/action tos-

Te G’iﬁ(:)/mb@.

e Gu/Vlgllﬂnoc,.MLG.

3. Rectt. Section in 0fficec,
4, Notice Boaxrd.

Sa/- (B, Kalita)
C‘l“’l man,
Rly. Beett. Board, Guaﬂhqtl.
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BEFORE THE CENTRAL ADMINISIRATIVE TRIBUNAL
GUWAHATI BENGH,
IN THE MATTER OF :=-
O.4. Noo 150 of 1996
ritunjay Chosh ees ADplicant.

Union of India & Ors. ... Ecspondents.
ATD
I THL MATTER OF 3-

Additional written statements on

behalf of the respondents.

The respondents beg to state ns follows s-

1e That the answering respondents have alreandy

filed their written statements in the aforesaid 0.A. Hoyw-

~ever, after filing of the written statements, the applicant

prayed for certain amondment to the Original Application
which has since been allowed, There=nfter, the applicant
has filed consolidated O:A; Instend of repeating the”
contentions raised in the enrlier written statenent, the
respondents erave leave of this Hon'dle Tribunnl to refor
and rcly upon the same at the time of hearing of the

instant 0.A. However, since the ancndment has been

Contdesess 2
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allowed wh;ch has now been incorporated in the conuolldﬂw‘ﬂ
petition, the respondents beg to file this additional

written statcment dealing with the amended poxtion.:

2e 'Thnt the respondents have gone through the
anended portion of the O0.A. and have understood the contcdts

thereof. Save and except the stabemonts which are specifienlly

 adnittod hercinbelow, other statemonts made by the applieant

are categorieally denied. Purther, the statements which

are not bornc on rececords are also denied,

3.- That in the ecarlier written statement, it has
alrcady becn stated that the gelection in question pursuent
to which the applicant has staked his claim for appointment
has alrendy been concclled in vicw of the various irrcgulo-
ritics and malpmctices in the selection. The irregularities
found in the sclection of Junior Stenographer in scale

Bo 1200-2040/- against Employment Notice No. 1/95 dt 26.4.95
conducted by the Railwny Recruitment Boawd, Guwahati, which

has necessinted cancellation of the entire selection are

ns ifollows :-

(a) In the ndvertiscnent of Jmw. Stenographer, required
qunlificationw ns mentioned only = Matriculate without

indieating anything about the qualifiention of diploma in

Contdes.s.3
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she¥thand and type-writing. The advertisement also did not

stipulate production of diploma certificate. As a result,
nany of the candidates did not submit the same although
they were qualified both in shorthand and type~writing and
had diploma certificate. However, the Railway Reerudtment
Doard, Guwahati, rejected the eandidature of ﬁany eligible
andluntcg on the ground of non-submission of diploma
certlflcate, thereby descrving eligible candidntcs were

deprived of consideration for selection.,

(b) Somple test checks revealed mistakes in totalling
in the written paper and in computation of marks which hans
resulted in ampanclment of candidates securing less narks

and cxelusion of eandidntes sceuring more marks,.

'(c) In the reeruitment proces., it has becn found that
all the three stages of festing, the knowledge and quality
of the candidates have becn handled by a single individual
(mombcr Secretary Railway hecrultment Board) instead of
gctting the works donc by dlfforent qualified persons as
under s-
(1) Setting of qucstion'papcr for written test.
(ii) Sclection of dictation Pnssnge.
(iii) Preparation of final markshect including marks
for viva-voce test only donc by MS/RRB hingself
without any signature from other two members,

This has raised doubbs of malpractice by MS/RRB.

Contd. . 0004'
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(a) &s per Board cextant instruction ‘15% of mhrks to® &

vwrittén test and viva=voec together is required to be fixed

- for viva-véce. But in the subject selection} RRB/Guwahati,

had adopted 15% of the sum total of marks for written test

(200 mmrké) Shorthand test (300 marks) as well ns viva-voece

narks (90 moarks). The marks of chorthand test (300) was there-
fore irregularly included in computing the marks for viva-voee
teste. This .has allowed the sclection authority, unduc flexibility
iﬁ the final allocntion of marks of a eandidate though he

night have secured less morks in writtes test.

(e) | In a nunbor of cascs, it has Dbeen noted that marks
once allotted inthe shorthand transcription sheets have been
over-wyritten/defaced and now marks allotted, ostensibly to

favour the enndidates of evaluator's choicce.

(£) It hnas been noted in some cases, that though the
shorthand dictation scripts do not contain certnin mterinls
of dictated passage, the type transcription sheets contain
the materinl of the dietated passage and in a better way.
This indicates adoption of malpractice in conducting the

shorthand teste

- (8) On a visual checking, it has becn noted that in
certain answer scripts (tinscription sheet) containing pooxr
performance, higher marks have been allotted in comparison

to that containing better performance.

Contdeeesed
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n The above irregularitics in the selection are onkgy

illustrative and not exhoustive, In any casc, with the
above irregularitics detected in the selceetion, the respondents

were left with no other option than to eancell the entire

- sclection, By doing so, no irregularity has been cormitted

by the respondents - rather the same has been done in the
larger public interest which has also brought confidence
anong the public., The irvegularitics wexrc detceted upon

an enquiry conducted by the Vigilahoo Deptt. of the Railways
and in consideration of such cnquiry, the sclection in
question has been cancelled and the applicant should not

nake any grievance agninst the sance

4. That with regnrd to the statements made in paIT graph
6.15 of the 0.4., the respondents reitorate and reaffim

the statonents made here-in-above.

5. That under the facts and circumsiances stated above,
none of the grounds urged by the applicant towards granting
the reliefs prayed for are sustainable and aooordingly, the

applicant is not cntitled to any relicef as has been claimed,

6o That in vicw of the facts and circumstances stated

above, the 0.A. is liable to be dismissed with cost.

COth. L X 06
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VERIFICATIOHN,

I, shei @, Lallliew » aged nbout 32 years,

by oceupntion Eailway Sexvice, working as Deputy |
Chief Personncl Officer of the N.F, Railway adninistratioh,
do hereby solemnly affirm and state that the statements
nade in paragraphs 1 and 2 are truc to ny knowledge,

thosc mnde in paragraphs 3 to 5 are true to ny infornation
being matters of records of the case which I believe to

be true and the rests are my huable submission beofre

this Hon'ble Tribunal, <:/§LJL
J 1

DEPUTY CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAILWAY
MALLGAON s: GUWAHATI PR
FOR & ON BHIALg @& wras <77 0
UNLON OF INDIAgy Gniet Personnct *i - " ! -
P o ¥R, PEENTIOY

), F. By, Gt 1
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IN THE CENTRAL ADLINISTRATIVES TRIBUNAL -
GUWAHATI BxNCH
2%&_,*“_ S b 4 i e e, —
:.swgﬁ ﬁiﬁ:ﬁﬁf’?_ﬁh_;‘.j—- i Tay o :
¥t wamre m umd . .
%&9 .34 In the mrotter of :
/- . .
‘ N 21APRISST -
L ‘ﬂy .“f““' 00 AQIQ‘O.]-SO/QG .
] & Comehe! ponst. ! ?ﬁzfnany Ghose +..s Applngnt.
‘fﬁmﬁﬁsmmﬁﬁ “ﬁ' Union of India & Ors. ...Respondents.
TR, - W dpgyt iy el
- AND-
In the matter of : -
Rejoinder of the gpplicrnt against
. the written statement and Addl.
written stptement filed by the
respondents .
?
1. That the copies of written stutement as well
as Addli.written st-tement filed by the respondents hpve
been served dpon me through my counsel ~nd going through
the contents of both, I have understood them thoroughly.
I consider it necegsary to file a rejoinder nnd rs such
v _ "same if £iled as follows :-

2. That in pora 5 of the written st:temenﬁ it 1is
_stated that - "....As o number of complaints hpve been
received nlleging adoption of malprrctice in the abwoe
reﬁfuitment end some ard under investightion; it 1s reques
-UJ;D -ted thatvno'appointment 1etter for the post of Junior
: Stenogreopher{English) should be issued till cle~rance
given by Vigil:nce.“ The respondents held up the -~prointa-

'r B
‘bJﬁb7 . ment beczuse number of complaints h:ive been received

prv’ & o ~ : TeE TAiNEsossoe
Nl ,\f\q\v | | NMJW Quase ™4
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regerding adoption of mglpractice and entire matter wos
investigoted by vigilonee, wheregs scting upon/the vigi-

lsnce report the rellway board cpncelled the recruitment

anel on various irregulsrities and not n single word

of mplproctice was spoken in the cancellntion order.

Se : Thet the ground‘shown'in thes 2ddl. written

statement in para 3(a) that quslificction of diploma

.of shorthand and type writing was not shown in the

advertisement is not correct.

4, That in para 3(e), the stotement goes thus -

"In o number of cnses it has been noted that mrrks once

~elloted in the shorthsnd tronscription sheet h-ve been

over-written/defaced ond new marks alloted,obstonsibly

to fanur'the condidate of evaluator's choice." In this
stotement the respondents did not stote that the morks
given in the applidant's boqk.was changed or over-written.
In this conrection, it is to be statedAtﬁat in regsponse
to the advertisement notice i.e. Annexure III asfmany

as 2120 ccndidates applied and 1520 ~ppeared in the

written test snd out of which 172 were tésted in speed

“test and subsequently 47 were sent for vivo-voce test

~nd finglly empanelled candidgtes’were sent for.

appointwent ,

5. . Thgt it is very naturgl cs st@ted in pora
3(3) that in o number of 0gses it has been noted th-t
marks once olloted in the shorthand trénscript;on sheet
have been over-writien/defrced ond new morks nlloted,
obstansibly to fovour the cpondidnte of eviolucstor's cnoice.,

In eseeee
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In other words in thé gnswer scripts of 125 cendid-tes |
who were declagred unsuccessful this over-writing ceb
might have done snd it never happened in the case of the
applicant. | |
Ge That in reply tO'ihe stéﬁement.made in para
3(f), the a?plicant bég to staote thét dictatibn taken
by the one stenogfapher doeg not tally with that of
another. It is humanly impossible to read and to type out’
a shorthand scrlpt of one stenographer by . ~nother The
m,pp].lcm,nt eppeared in the speed test not to obtain o
dlploma on stenogrophy, but to type out correctly the
dictati on passage and ;s suchlthe aliegatién of mglprac_

tice does not exists at oll.

7. ' 'Thatlin view of the facts styted gbbve; the
 written statement os weli as the gddl. wfiftén é* atement
filed by the respondents hgve tottlly failed to mrke out .
the case of miloractlce and as such both the documents’;
’are not tengble under the law end there is a very little
"hélp to this Hon'ble Tribunsl fpffarrivihg'aﬁ ¢ correct
decisionlénd as‘éuch both'the documenﬁs are- without any .

. merit.,

8e That the written staotement and the Additionsl
written ststement speak of crudest form of arbitrariness

affected by bias and/or actuated by hglsfides.

}9. That the present rejoinder is filed bonafide

Y

and in the interest of justice.

Ve:r3‘.f':'Lc:§_fo:‘Lo:a../.....a




VERIFICATION

I, Shri Mritunjoy Ghose, son of late

Promode Rn Ghose, aged 31 years, by caste Kayasth
by -religion Hindu, resident of Bly. Qr.No.226-B,
Gosala, Moligaon,Guwohoti-11l do hereby solemnly offirm
~nd verify thot the.contents made in paragreph 1 of
the rejoinder are true to my knbm&edge and these made

| '1n parcgraph 4 gre derlved from 1nformau10n from the
'oLflCe of the Rly. Re cruitment Board,Guwahavl ond rest

are humble submissions before this Hon'ble Tribunsl.

P

AND I 'sign thls Verification on this l[,(kdt.y
of Aprll 1997 at Guwghdtl.
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IN THE CEVTRAL ADMINISTRATIVE TRIBUN AL
GUW 51ATI BENCH.

IN THE MATTER OF 3=

0.4 + No. 1sb of 1996

, ‘Sln;i M. Ghésh ;.. | Appli.c:'nt.
Vse | |
Union éf Iﬂdid & Oi'é. eee Rcspt‘mdentws.
&ND |

IN THE MATTER OF ¢

Reply to the rejoinder filed by

the :ipplicaat.
The onswering respondents bog to state as follows e

1. ~ Thot the answering respéndents have gone
through the copy of the rejoinder filed by the ﬂpplicant
g - - and. have unaerst__ood the contents thorecof. Save and exeopt
5“&’ the statoments which are specificelly admitted hero-in-below,
other statenicnts mede in the rejoinder arc éategorically
denicde Further, the statements which are not borne on

rccords are also denicd.

2, . Thot with regord to the stotenents nmede in
. parcgroph 1 of the rejoinder, the ‘answe'ring respondents-

do not admit anything contrary to the rolevont records.

.?- \M"M | I | C?ont;h....z
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3¢ Tll(‘t with regard to the -state crents m:-'ie in E_o '5
R g 7 "

pﬂ.ragrqpb 2 of the re;oinder, the answering respondents
beg to stote that the recrul tment panel has been concelled
in view of mri’ous irrcguloritics os pointed out in the

vigilance roporte The irregularitics pertaining to tho'.

- sclection ond publication of the ponel have alroady becn

highlighted in the additionel written stateneit. Investi-
gat_ion was -carriqd out on the basis of the cormplaintse
Irrcguleritics in the entirc process of selection includes

nalpractices tlso.

4e Tha with rogard to the stotements nede in

po.ragr ph 3 of the rejoinder, while denying the contentions

made therein, the answering respondents beg to state that
in the é.dvcrti_semnt.,_’subm ssion of diplomn certifictte
along with application form wa_s_ppt mentioned as 2 conse-
quence of which muny cligible condidatos did not submit
their certificaté;s along with the ap‘pli'g:ation form. As

already st__:;.ted\i_n»{;ho written statement, their such

of diplomn certificate which ncelless to say, deprived

meny eligible condidates otherwise eligible for consideration.

In the odvertiscment, the qualifications stipuloted wos

as undcr t=-

"Category « s 7 - Stenographer (English).
Qualification s Matriculotee

Contdeeeeeld

‘;}pplicatvipns were rejected on the ground of _non-s_ubnﬁ._ssion )
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s-peed 3 80 words per minute and 40 words
per minute in shorthond ond Typo-
writing respectively.
Knowledge of Hindi Stenograph is
an oadditional qualification and

will be given prefercncce
adgc s 18 to 30 yeorse"

© Fron tho cbove, it is cleor thot althoug the
nglificat;cn ';x_atricglate' wos sPecific_al;y mentioned
with requirod 'speed in shorthand ond Type-writing, the |
advertisement did not mention anything about the submission
of .diplonm certificates in requct_of sl,xortlmnd ond _Tk;pe?

writing. Thus, going by the advertisement, although it

'was not spceificd to produce the diploma certificates but

on scrutiny of applicotion forns same was made obligatory

as a conscquence of which the Roilway Recruitment Board

rojectod mony applicdtions on the ground of non- suﬁr:ﬁ. ssion
of diplona cortificaﬁes in support of qualifications in
Shorthond and Type-writing. Needless to say, this hes
resulted scrious mis-corricge of justice ond has coused
prejudice to mony eligible condidates whio were otherwise

eligible under the termsj of the advertiscment. This has

vvitiatod the entirc sclection processe

6. . Thot with rogard to the statements mede in
paragraphs 4 and S of the rejoinder, the answering respon=

dents beg to stote thet in a number of coses marks once

Contdeeeesd
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al;otted were changed,»over written/degacc;d and now marks; &) &7
wore allottcd by the cvaluator. This is one of thc grounds
for which ontire sclcetion was held to be vitiated ond
accordingly, the entire sclcetion wis cancelleds 4s regoards
statemntsﬁrogarding nunber of candidotes applicd for the
post eppecred in the written tost, speed test ond vive
voee test, the onswering respondents beg to state whon
irreguloritics were detected through-oub tho process of
selection cmongst the stid condidates, as o policey deeision,
the entirc sclection was concelleds Arddst the irregulo-
ritios were detected, sueh canceilation»of seleetion was

the best coursc oponed \mich ncedless to say, has brought
confidcnee to the public in general, more particularly,

the eligible condidotes who cither appeorcd in thie scloc-
tion or could not appecr in the sclection becousc of non-
submission of diplome eortificctes. In such a sclection
wherein such irrcguleritices as pointed out in the additionnl
writton stotoment come to light, it is immaterial as to
vhother there was any over-writing and/or cddition of new
morks in ony particuler answer script. The selection
procgss cannot be individualiscd ond will have to be takon
as o whole. Among the applicoants wlvzo have approached this
Hon'blc Tribunal by filing various O.4s, it hos been found
that there is over-writing to the morks already allotted
by the cvaluator. In some coscs totalling mistokes wero
also dctected. Mention ney be node of shri P. J. Das

(applicont in O.A. 146/96) , Smt. Kamnla Doka (applicant

Contdeecees ¢S5
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in 0.4, 145/96), Sri Mrittujoy Ghosh (applicont in O.de
150/96) 5 Shri Rupak Chakraborty (opplicont in O.4.  /96)
shri Pabitra KI", Kokoti (applicont in 0.4. 151/9G). Shri
PabitralKrg Kokoti hos been shown to hay_c} obtained 124
ﬁmrks in _the written e;:omnation os :;gainst_'actual mark
116. This was becausc of mistcke in totalling. If the
norks of written cxemination is corrcetly .calculat‘ed (116
morks) , in that case, he get total morks of 353 instead of
361 and would not_ have been eﬁpmeilcd, as in thet case

onc Shri Suji? Chakraborty (Ro;l.l No.81<_)556) who has obtained

‘total of 360 morks would have been empanclled. Whon such

mi stokes have been detected in o number of cases including
over-writing in the toi:al marks, coupled with moeny other .
irregul:}rities_a_s indicated in the additional written
statements, there was no option left for the compotent
authority ‘thén to cancel the entire sclection. The appliconts
connot individuo.]i se their casc;* at the cost of thé lorger

intcroste

G That the answering respondents eotegorically

deny the contentions nade in-perograph 6 of the rejoinder.
The opplicont has totally_msur;derstopd and rmisinterpreted
the averments mede in parageaph 3(f) of the odditional

written stotements. It is not correct that dictoted passages

~ taken ir;‘Sl.zortlmnd connot be read out altogether by 2

Shorthend cxperte.
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T - That. with rogord to the stotements mode  in

p':jragraphs_'?,_a ond 9 of the rcjoinder, %he onswering
respondents categorically deny the contentions roised there-
in and the ap_plicmt is' put to the s‘;rictest proof thereofe.
It is cotogorically deniod thot the written stotoments
filed bu the rospondents speaks of cfudcst forn of arbitra-
riness effccted by biased ond/or actuated by malofide.

The 'seloctior; in question hos been cancelled with 2 view

to bring fairnoss nd transpirency in the methof of
sclaction. The epplicent connot clain &s a matter of course
for being appointed to the roilwe-y sorvicc, Aridst the
irrcgulerities dcfcectczi in the entire proccss of sclection,
there was no option left for the competent cuthority to
ca-ncel the entirc sclectiori which has brought confidence
arong the gencrael pub]i_c, nore pm'-ticulorly, crongst the

cligible ecendidatcse

8¢ That in vidw of the foacts ond circumstances
statced above, the Icmce;lation of the sclcetion v}as just
ond proper ond the Hon'ble Tribunal would be reluctent
to.in‘cerfere with the samc and the 0; &, filcd by the

opplicant is licble to be idsmissed with coste
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VERIFICA ION

I, Sl\ri [' Xou,cu/c\_/ ’ ‘gcd about
g(}/ye'\.re, bJ occupution Rﬂilway Service, working &s

Deputy Chicf Personncl Officer of the Northcast Fronticr
Roilwey, do hercby solemly offirm and stote thot the
stotements mede in pﬂra_gr;".phs 1 ond 2 are truc to ny
_knowle@ge»_,_those noie in peragrophs 3 to 7 arc true to
ny informtion‘ bei_ng metter-s of records of the cosc, ond &
the rests ore ny hurble submission beforc this Hon'ble

‘ C/Q’/ Qe

lb»‘
G

Tribunale

DEPUTY CHIEF PERSONNEL OFFICER -
NORTHEAST FRONTIER RAILWAY
MALIGAON s: GUWAHATI

FOR & ON BEHALF OF

UNION OF INDI A,



